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 SHRI  VAYALAR  RAVI:  My  point  is:
 they  are  under  you  and  not  under the
 Prime  Minister's  Secretariat.  So,  Sir,
 I  want  a  ruling  on  this  matter.

 MR.  SPEAKER:  I  will  consider.  1
 was  not  present.  I  will  look  into  the
 matter.  I  cannot  say  anything  off
 band.

 Shri  Asoke  Krishan  Dutt.

 THE  MINISTER  OF  RAILWAYS
 (PROP.  MADHU  DANDAVATE):  A
 ruling  wag  already  given  yesterday.

 MR.  SPEAKER:  He  wants  me  to
 revise  it.  I  shall  look  into  it.  I  do
 not  want  to  say  anything  about  it.

 Now,  Mr.  Asoke  Krishna  Dutt.
 —

 12.14  brs.
 MOTION  OF  NO  CONFIDENCE  IN

 THE  COUNCIL  OF  MINIS-
 TERS—contd,

 MR.  SPEAKER:  Now  we  take  up
 further  consideration  of  the  Motion  of
 No-confidence.

 Shri  Asoke  Krishan  Dutt.

 SHRI  ASOKE  KRISHNA  DUTT
 (Dum  Dum):  When  I  began  speaking
 yesterday,  I  had  the  painful  necessity
 of  saying  that  the  hon.  Leader  of  the
 Opposition  has  failed  to  make  out
 even  a  prima  facie  case.  It  is  quite
 understandable  because  for  the  last
 several  monthg  I  find  that  my  esteem-
 ed  friend,  Mr.  Stephen,  has  remained
 indecisive.  When  his  Party  split
 some  months  ago,  he  first  thought
 that  Mrs.  Indira  Gandhi  was  authori-
 tarian  and  he  remained  with  the  Con-
 gress.  Some  time  later,  however,  he
 again  changed  sides  and  went  over
 to  the  Cong.  (I).  People  may  doubt
 the  political  integrity  behind  this
 move  put,  of  course,  Mr.  Stephen
 should  be  congratulated  for  his  fore-
 sight.  He  immediately  became  the
 leader  of  hig  group  and  ultimately  the
 Leader  of  the  Opposition.  What  were
 the  points  that  Mr.  Stephen  made  out?
 Pie  said  nothing  new.  We  have  been
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 hearing  all  this  throughout  the  Budget
 Session  and  not  a  single  word  was  said
 either  by  him  or  anybody  in  the  Oppo-
 sion  except  the  new  developments  of
 two  small  victories  in  the  U.  P.  Assem-
 bly  and  one  single  victory  in  the  UP.
 Parliamentary  seat.  This  was  the  only
 new  thing,  all  the  rest  was  repetition.

 The  leader  of  the  Opposition  began
 by  saying  that  in  these  13  months  of
 Janata  Rule,  democratic  rights  were
 being  eroded.  We  were  losing  demo-
 cratic  rights  of  protests.  May  I  ask
 the  hon.  leader  of  the  Opposition
 through  you,  Sir,  does  he  in  all  seri-
 ousness  believe  what  he  was  saying
 yesterday?  Does  he  not  remember
 what  happened  during  the  rule  of  the
 Government  that  went  on  immediate-
 ly  prior  to  the  Janata  Government,
 particularly  during  those  19  black
 months  of  emergency.  Has  not  the
 the  Janata  Government  restored  indi-
 vidual  rights?  The  leader  of  the
 Opposition  or  all  the  other  members
 in  his  party  or  in  the  opposition  are
 saying  whatever  they  like  inside  this
 House,  whatever  they  like  outside  the
 House  and  they  are  getting  full  publi-
 city  for  that.  What  was  the  condition
 immediately  prior  to  that?  Most  of  the
 Members  who  are  on  this  side  of  the
 House  were  in  jail.  Those  who  were
 outside,  whenever  they  wanted  to
 speak,  and  important  meetings  were
 called  them  immediately  on  that  day.
 Pnor  to  our  meeting  Section  144  was
 declared  and  all  those  people  were
 arrested.  The  judiciary  did  not  have
 the  right  of  freedom.  To-day  a  very
 eminent  Member  of  the  judiciary,  one
 of  the  luminaries  of  the  Supreme  Court
 who  was  appointed  during  the  regime
 of  Mrs.  Indira  Gandhi  frankly  con-
 fesses  that  he  did  not  have  the  courage
 to  say  at  that  time  what  he  wanted
 to  say.  Thig  was  the  condition  that
 they  had  made  and  yet  he  says  that
 democratic  norms  ere  being  eroded  now
 a  days.  Whatever  speeches,  either
 given  on  the  floor  of  this  august
 House  or  in  any  of  the  Assemblies  of
 the  different  States,  any  critical  state-
 ment  against  Mrs.  Gandhi  or  her  Gov-
 ernment  were  not  published  in  the
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 press.  All  that  was  published  was
 tliat  so  and  so  also  spoke.  This  was
 what  was  published.  Is  that  the  posi-
 fion  to-day?

 Yesterday,  Hitendra  Bhai  Desai  was
 quoting  from  the  paper  ‘Surya’.  I
 think  it  should  be  named  ‘Suraiya’
 Whatever  it  is,  publishes  what  ever
 it  likes.  It  publishes  half  truths  and
 défamatory  allegations  against  anybody
 and  everybody.  I  ask  the  leader  of
 the  Opposition  through  you,  could  any-
 body  have  dared  to  have  published
 like  this  during  that  period  of  emer-
 gency  criticising  Mrs.  Indira  Gandhl,
 in  the  manner  that  this  paper  criticises
 the  Government  to-day?  Yet  some-
 body  like  the  hon.  Hitendra  Bhai
 Desab—when  he  was  quoting  from
 ‘Surya’  yesterday  I  felt  that  with  the
 solemnity  that  he  was  doing  it,  as
 though  he  was  quoting  from  the  scrip-
 tures  He  must  have  had  reasons  for
 this.  In  this  paper,  it  is  not  Sanjay
 ovacha,  but  he  might  say  Sanjay’s
 better  half  was  saying  this.  It  is
 therefore  better  than  the  scriptures.

 I  will  ask  Hitendra  Bha:  Desai,  does
 his  own  party  colleague  Shri  Saugata
 Roy  (I  do  not  find  him  in  the  House
 to-day)  agree  with  him?  Thig  very
 same  paper  from  which  Shn  Hitendra
 Bhaji  Desai  was  quoting  yesterday  had
 said  that  Shri  Saugata  Roy  had  been
 carrying  on  a  racket  of  selling  bogus
 law  degrees  from  Calcuta  University
 and  that  he  wag  taking  advantage  of
 that.  He  has  ‘brought  a  Privilege
 Motion  against  that.  Here  Shri  Hiten-
 dra  Bhai  Desa:  comes  and  quotes  from
 the  same  paper  I  do  not  know  the
 latest  alignment  on  that  side.  I  do
 not  know  whether  Shri  Hitendra  Bhai
 Desai  and  Shri  Saugata  Roy  are  still
 in  the  same  party.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  am  on  a  point  of  order.

 My  9010  of  order  is  now  the  hon.
 member,  in  the  name  of  quoting  the
 newspaper,  made  a  derogatory  rémark
 against  the  hon.  member  of  this  House.
 Of  course,  if  you  allow  this,  I  can  also
 quote  from  ahybody  in  this  House.

 WAY  11,  fe  seein  मेरे

 साक  ASOKE  kets  DUTT:  T
 Gan  Ixy  कि  on  the  Table.

 SHRI  VAYALAR  RAVI;  Doss  he
 own  the  responsiblity?

 MR.  SPEAKER:  He  does  not  say
 that.  He  says  that  that  paper  has
 been  publishing  all  sorts  of  news.
 has  said  that.

 SHRI  VAYALAR  RAVI,  I  request
 your  ruling.  Can  any  Member  quote
 from  any  newspaper,  any  document,
 any  derogatory  remarks  against  any-
 body?  I  request  your  ruling  on  that.

 MR.  GPEAKER:  If  he  quotes  appro-
 vingly  certainly  it  is  wrong  to  do  so
 without  the  permission  of  the  House
 and  it  cannot  be  done  But  if  he
 quotes  disapprovingly  there  is  nothing
 wrong  about  it.  If  he  quotes  that
 approvingly  that  the  allegation  is  true
 then  of  course  it  comes  within  the
 mischief  of  the  rule.  But  if  he  quotes
 1  as  qa  paper,  an  unreliable  paper,
 because  earher  also  they  have  pud-
 lished  and  so  on

 SHRI  VAYATAR  RAVI:  He  never
 said  that.

 MR.  SPEAKER.  His  whole  tenor  is
 hhke  that  He  said  Mr.  Desai  1s  quoting
 at.

 SHRI  ASOKE  KRISHNA  DUTT:
 Tank  you  very  much.  What  I  said
 was  that  I  did  not  believe  what  this
 paper  has  said.  I  think  it  has  made
 false  allegations  both  against  Mr.  Sau-
 gata  Roy  and  also  against  our  leader,
 ‘against  whom  Mr.  Hitendra  Desai  was
 quoting  yesterday.  This  paper  con-
 sists  of  only  falsehood  and  they
 ought  to  be  aware  themselves—Shri
 Hitendra  Desa:  ought  to  have  verified
 from  his  own  party  Member  Shr
 Saugata  Roy  about  the  authenticity  of
 this  paper,  about  the  correctness  of
 this  paper.

 sini  SOMNATH  CHATTERJEE
 (Jadavpur):  Don’t  give  it  importance.

 AN  HON.  MEMBER;  Ignore  it.

 SHRI  ASOKE  KRISHNA  DUTT.
 Yesterday  the  hom  Leadér  of  the
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 Opposition  was  very  much  elated  that
 they  have  won  two  assembly  seats  in
 UP.

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  He  is  still  holding  on  to  that
 paper.  It  is  in  hig  hands.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar).  Though  disapprov-
 ingly!

 AN  HON,  MEMBER  Now  9८  has
 thrown  it  out.

 SHRI  ASOKE  KRISHNA  DUTT.
 Yesterday  the  Leader  of  the  opposi-
 tion  wag  very  much  elated  that  they
 have  won  two  assembly  seats  in  U.P.
 and  one  Parliamentary  seat  in  U.P.
 He  in  his  speech  said  that  there  is  a
 complete  polarisation.  The  North  was
 On  one  side  end  the  South  was  on  one
 side  and  they  had  made  a  great  dent
 in  the  north  by  winning  one  parlia-
 mentary  seat.  May  1  ask  him  to
 recapitulate  his  memory  about  what
 happened  in  the  last  few  months?  He
 was  talking  about  Karnataka  and
 Andhra,  I  admit  that  we  have  lost
 the  assembly  elections  in  Karnataka
 and  Andhra  but  ‘have  we  not  tre-
 mendously  improved  our  position  in
 the  last  one  year?  In  Andhra  during
 last  parliamentary  elections  one  year
 ago  we  had  only  one  seat.  In  Kar-
 nataka—you  know  more  than  any-
 body  else  Sir,—we  had  only  two  seats
 and  in  the  Assembly  elections  in
 Karnataka  we  bagged  59  seats  and  not
 two  like  them.  In  Andhra,  we  got  60
 seats.  What  a  tremendous  increase!
 We  have  tremendously  improved  our
 position  both  in  Karnateka  und  in
 Andhra.  This  shows  that  the  South
 is  also  realising  what  a  menace  we
 had  during  the  period  of  emergency
 over  here.  Much  was  said  by  the
 Leader  of  the  Opposition  and  other

 Opposition  spoke  about
 atrocities  againgt  trarijans.  This  harl-
 jan  problem  ७  a  very  serious  atid
 gtave  problem  in  this  country  and
 everyone  of  us  is  ashamed  of  it.  This
 has  been  going  on  for  cénturies  und
 ‘this  ig  a  matter  which  should  cut
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 across  party  linés  and  this  matter
 should  be  dealt  with  at  the  national
 level.  Yet  we  find-—we  strongly
 suspect,—that  some  of  those  who  आन
 ways  try  to  raise  the  issue  over  here
 are  deliberately  creating  a  new  situa-
 tion  whereby  the  elements  favouring
 communalism  and  casteism  take  ad-
 vantage.

 Sir,  I  will  give  you  one  instance
 about  what  happened  in  Banaras  very
 recently,  Our  Defence  Minister,  Babu
 Jagjivan  Ram  had  been  to  Banaras
 very  recently.  The  manner  in  which
 he  was  insulteg  there  was  not  only
 a  great  shame  to  the  people  who
 publicly  insulted  him  but  it  had
 shamed  every  one  of  us,

 May  1  ask  the  Leader  of  the  Op-
 Position  as  to  who  was  presiding
 over  that  function?  The  function  was
 presided  over  by  a  very  close  relative
 of  Mr.  Stephen’s  counterpart  in  the
 Rajya  Sabha,  his  own  brother  and  the
 whole  meeting  was  orgamsed  by  the
 People  belonging  to  the  Congress(I),
 they  deliebrately  created  this  situa-
 tion;  they  deliebartely  insulted  him
 sothat  anger  might  rise  and  they  could
 take  advantage  of  it.  So  Sir,  1  would
 like  to  urge  upon  the  Government,
 the  Prime  Minister  and  the  Home
 Minister,  particularly,  that  wherever
 these  atrocities  occur,  they  should  not
 only  be  curbed  forthwith  but  a
 thorough  enquiry  should  also  be  made
 into  it  as  to  who  are  fomenting  this.
 They  are  saying  R.SS.

 I  strongly  suspect,  ‘that  a  coterie
 who  has  become  politically  frustrated
 is  trying  now  to  create  a  communa)
 situation,  the  situation  of  casteism,
 whereby  they  can  take  advantage  of
 that  disastrous  situation.  Certain
 people  are  suffering  from  that  and
 these  people  want  to  make  politica)
 use  of  that  and  make  that  community
 to  suffer  even  more  for  their  own
 purpose.  Sir,  the  Leader  of  the  Op-
 position  yesterday  spoke.

 MR.  SPEAKER:  Your  time  is  up.
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 SHRI  ASOKE  KRISHNA  DUTT:
 Sir,  yesterday,  I  spoke  for  only  one
 minute.

 MR.  SPEAKER:  I  have  got  the
 record  that  you  spoke  for  two
 minutes

 SHRI  ASOKE  KRISHNA  DUTT:
 Even  then  I  want  five  minutes.

 MR.  SPEAKER:  No.

 SHRI  ASHOKE  KRISHNA  DUTT:
 Sir  the  hon.  Leader  of,  the  Opposi-
 tion  was  criticising  the  Foreign
 Policy  of  this  Government  and,  yés-
 terday  throughout  the  debate  one
 speaker  after  another  from  that  side
 went  on  saying  that  this  government
 has  nothing  new  in  regard  to  foreign
 pohey;  that  we  are  following  their
 foreign  policy.  I  would  particularly
 point  out  what  was  raised  by  the
 Leader  of  the  Opposition.  He  was
 talking  about  Nepal,  what  has  been
 done  with  regard  to  Nepal?  The
 political  treaty  with  Nepal  and  the
 trade  agreement  with  them  had  been
 treated  separately.  Nepal  is  a  land-
 locked  country  for  a  long  time  they
 demanded  trade  treaty  with  this
 Government  and  that  as.  what  they
 have  done  and  it  is  perfectly  reason-
 able  and  in  order.  It  was  what  a
 meighbour  like  India  should  have
 done  years  ago.  It  was  only  because
 of  the  bullying  tactics  of  the  former
 Government  that  Nepal  was  kept
 suppressed  like  that.

 Sir,  our  relationships  with  our
 immediate  neighbours  like  Nepal,
 Bangladesh  and  Sri  Lanka  and  even
 with  Pakistan  have  improved  end  yet,
 the  Leader  of  the  Opposition  criticised
 the  Prime  Minister  about  his  state-
 ment  regarding  Sikkim.

 MR  SPEAKER:  Your  time  is  up.

 SHRI  ASOKE  KRISHNA  DUTT:
 I  will  take  only  two  minutes.

 MR.  SPEAKER:  No.  There  isa  large
 number  of  speakers,

 MAY  11,  1978  Motion  wm

 SHRI  ASOKE  KRISHNA  DUTT:
 Sir,  I  was  interrupted  all  the  time,

 MR.  SPEAKER:  That  does  not
 matter.

 SHRI  ASOKE  KRISHNA  DUTT:
 About  Sikkim,  what  the  Prime  Minis-
 ter  said  is  perfectly  correct.  Sikkim
 is  an  integral  part  of  India.  The
 people  of  Sikkim  wanted  to  come  to
 India.  This  could  have  been  done  in
 a  fair,  proper  and  regular  way.  But
 the  bullying  tactics  that  was  adopted
 by  Mrs.  Gandhi's  Government  had
 been  criticised  by  everybody.  The
 Prime  Minister  was  correct  to  say
 that  the  procedure  was  wrong.  We
 ४  proud  for  that  courageous  and
 bold  statement.

 I  would  conclude  by  saying  that  the
 Opposition  was  trying  ६०  criticise
 what  was  going  on  before  the  Shah
 Commission.  The  Leader  of  the  Op-
 position  said  that  this  15  vindictive-
 ness  blood-thirsty  hound  or  some-
 thing  like  that  He  said  that  yester-
 day.  I  say  that  what  the  Shah
 Commission  is  doing  is  a  great  benefit
 to  the  country.  Nobody  would  have
 known  what  happened  during  the  19
 months,  Some  got  puzzled.

 MR,  SPEAKER:  Now  you  cannot  go
 on  like  that.  You  must  conclude.

 SHRI  ASOKE  KRISHNA  DUTT:
 I  will  conclude  by  saying  that  all  that
 was  being  done  before  the  Shab
 Commission  was  exposing  what  went
 on  during  the  19  months.  Many
 people  did  not  know  anything.  I  have
 heard  many  of  my  friends  opposite,
 old  friends,  whom I  know  for  the  last
 28,30  or  35  years,  They  are  saying,
 “Oh,  you  were  in  jail’  and  they
 never  knew  all  these  things.  How
 would  they  have  known  during  that
 time?  They  were  completely  in  the
 dark  and  they  were  completely  gag-
 ged.  For  instance  Mr.  Pai  was  com-
 pletely  gagged  for  19  months.
 Then,  Shah  Commission  gave
 him  an  opportunity  to  come  and  tell
 the  truth.  I  think  that  Shah  Com- mission  is  not  doing  anything  in
 a  vindictive  spirit;  it  ig  doing  a  great
 service  to  the  country  so  that,  in
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 मु  अविश्वास  को  भेजा क्त  इस
 आपकों  मेवा  नही  था  खडे  होने  के  बल्कि कि
 ्  आई  भी  आपके  साम  जडे  सकेंगे।
 और  सदन  ने  बेजा  होगा
 तो  भाषा ही  बड़े हुये

 शौ  मे।
 लेकिन  कभी  कभी  भाषायी नहीं  होता  है  कि  सही
 मुद्दा  ही  |  को  भाषित  करे  ।  कभी  कभी गलत  महे  भी  आकर्षित  कर  लेते  हैं।  इसलिए
 वह  हो  गये,  लड़े  हो  गये,  निश्वास
 का अस् थान भा  गया

 जितनी  ह  आवने  vert  हैं,  मैं  उनको  है
 राना  नहीं  चाहत,  ओर  न  सबका  जवाब  देगा
 चाहता  हूं  बहीं  सब  बातें  हैं,  ओ  बज  की  बहस
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 इसलिए  fie  जनता  पार्टी  देश  में  एक  स्वस्थ  अभा-  के  अवसर पर,  दौर  प्लैन  की  बहस  के  अक्सर
 de  गरीबी  को  मजबूत  अनाना  चाहती  है,  और  पर,  वोरा  गई  हैं,  भौर  सदस्यो  मे  उनका  जबाब
 अजां  की  परम्परा  को  स्वस्थ  बनाने  के  लिए  दिवा.  है  v  मैं  उन  बातो  को  दोहराना  नही
 शक  स्वस्थ  विरोध  पक्ष  की  आवश्यकता  होती  हैं  आहत ।

 इसलिए  मे  मुल्तान  दिया  हैं  कि  जिसमें  भाप स्वस्य  निरोध  पक  |.  1...  1  कक  का  काम  लेकिन  मैं  आपको  सिर्फ  इतना  स्मरण  कराना
 अलाइन्स  में  बिचार  के  विनिमय  से  देश  का  कल्याण  आहत  है  कि  बे मोके सी  मे,  अजा तत्र  मे,  विरोधी
 करना  होता  है  1  विचार  का  विनिमय  राष्ट्रीय  हित  पक्ष  का  भी  उत्तरदायित्व  होता  है।  उस  उत्तर:
 को  सर्पारि  रख  कर  करना  पढता  है  t  राज-  दायित्व  के  प्रति  आप  जागरुक  है,  मैं  ऐसा  विश्वास
 भीति  केइस  साधारण  तथ्य  को  समझाने  के  लिये  करके  चलता  है  t  मैं  आपके  उत्तरदायित्व  के  प्रति
 नहीं  कह  रहा  हूं,  बल्कि  विषम  की  गम्भीरता  को  पकी  आगरा  करार  ऐसी  दर्दशा  मैं  नहीं
 कुछ  सुगम  बनाने  के  लिए  कह  खा  ह  करुगा  1  आप  कर  सकते  हैं  t  पशु  को
 दामने  और  सत्ता  कल  में  विवाद  हो  यह  सुभीता  रहता  है  कि  हमेशा  कोशिश  करे  कि
 स्वस्थ  विवाद  हो  ।  कौर  आप  स्वय  अपने  हदय  सरकार  वालों  के  कान  ऐंठ  दे  ।  लेकिन  मैं  ऐसी
 %  स्वस्थ  हो  जाये  कि  आप  स्वस्थ  विवाद  उठा  धृष्टता  नही  करुगा  कि  आपके  कान  इंदू  ।  मगर
 रहे  हैं।  कल  से  आज  तक  मुन्ने  लगा  आपके  हृदय  भाप  ऐसे  सुझाव  दें,  जिससे  देश  का  कल्याण  और
 %  स्वय  बिस्वास  नही  है  कि  पाथ  स्वस्थ  विवाद  लाभ  हो  सके  ।  भा लो जना  के  लिए  आलोचना
 उठा  रो  हैं

 कमर  के  मिग  रख
 शग

 हू
 पाल चना  की  ा  कि  ं भो  बेरी)  ईश्वर  इनकी  ने  जाये,  आशा  आपसे

 भागा  प  बात  करता  हूं
 ।

 ह  राम:  जहां  तक  मैंने  उनकी  आप  स्वय  यहं  आन  कर  चने  हैं  कि  भाये संशोधन  अविश्वास-अस्तिव  ।  एक  कदम
 आत्मा  को  समझा  है  उनकी  आत्मा  स्वय  में  भारत  “++स  25
 है।  अस्तिव  को  मैं  वापस  ले  लेता  ह।

 ी
 न

 सत  पित  SHRI  B.  SHANKARANAND
 इनको

 '  (Chikkodi):  Mr  Speaker,  I  rise  to
 support  the  No  Confidence  motion

 अन  न
 कौर  जनता  पार्टी  moved  by  my  leader  on  this  side.  I

 wag  really  disappointed  to  hear
 Babuji  to-day  on  the  issue,  We  ex-
 pected  something  much  more  from
 him  mouth...  (Interruptions)  that
 is,  the  kind  of  opinions  which  he  is
 expressing  outside  Parliament  on
 some  occasions.  May  I  ask  the  Prime
 Minister,  who  is  present  here,  to  put
 his  hand  on  his  heart  and  say  whe-
 ther  all  is  well  with  his  Government?
 How  can  I  say  that  the  Government
 which  is  disunited,  which  has  got
 distrust  against  each  other,  which  has
 no  confidence  in  each  other  and
 which,  in  spite  of  the  dinner  diplo-
 macy  that  he  played,  is  united?  What
 picture  are  a  they  giving  to  the
 country?  Are  they  united?  They  are
 scared  to  see  each  other's  face,  both
 within  this  House  and  outside.  What
 hope  and  confidence  can  this  Govern-
 ment  give  to  the  country?

 I  remember  that  when  there  was  क
 debate  going  on  in  this  House  and
 criticisms  were  being  ghowered  on  the
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 [Shri  B.  Shankaranand]
 Home  Minister,  there  wag  a  demand—
 not  from  this  side,  but  from  the
 other—“Why  not  a  Harijan  Minister
 be  made  the  Home  Minister?”,  And
 I  remember  the  Prime  Minister  got
 up  and  gaid:  “I  was  also  the  Home
 Minister.  I  know  how  to  rule  the
 country.”  Anda  he  defended
 Home  Minister  But  I  want  to  tell  the
 respected  Babuji,  “Whatever  amount
 of  praise  you  may  shower  on  the
 Janata  Government  and  the  Janata
 Party’s  performances  they  are  not
 going  to  make  you  the  Home  Minister
 or  Prime  Minister  of  this  country.
 That  js  certain.”  I  am  making  a  little
 more  plain  speaking.  I  know  you  are
 all  against  a  harijan  leader  becoming
 the  Prime  Minister  and  that  is  why
 3  am_repeating..  (Interruptions)
 All  of  you  are  opposed  to  Babuji
 becoming  the  Prime  Minister  or  the
 Home  Minister.  That  is  the  reason
 why  I  am  mentioning  this....(In-
 terruptions)  We  were  listening
 patiently  when  you  were  all  talking

 CUnterruptions)

 SHRI  C.  M.  STEPHEN:  When
 Shri  Patnaik  spoke,  he  described  us
 ag  sycophant  and  so  on  and  we  kept
 quiet.  But  now  we  find  that  these
 friends  cannot  tolerate  even  the
 shghtest  criticism.  Then  how  can  we
 function  here?  The  wildest  allega-
 tions  were  made  against  us  and  we
 kept  quiet.

 MR.  SPEAKER:  Hon.  Members
 may  kindly  note  that  freedom  of
 speech  does  not  mean  merely  exer-
 cising  it  ourselves.  We  must  protect
 the  freedom  of  speech  of  others  also.

 SHRI  A.  C.  GEORGE:  Sir,  Babuji teferred  to  the  physical  deformity  of
 Dr.  Karan  Singh,  which  was  hitting
 below  the  belt.  It  was  very  unfair.
 Still,  we  kept  quiet...  (Interruptions)

 SHRI  B.  SHANKARANAND:  They
 have  got  a  majority  inside  the  House.
 But  can  they  honestly  tell  us  that
 they  hold  the  same  majority  outside
 this  House,  as  they  did  in  19777  Their
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 majority  is  dwindling  and  the  reault
 is  being  seen  in  the  UP  by-elections.
 You  cannot  forget  that.

 May  I  ask  the  Prime  Minister  one
 simple  question?  I  wil]  ask  the  same
 question  of  other  responsible  mem-
 bers  of  the  Government.  Whom  have
 you  served  during  the  one  year  of
 your  regime?  Are  the  Scheduled
 Castes  and  Scheduleg  Tribes  happy
 with  you?  Are  they  feeling  secure
 under  your  administration?  Can  you
 honestly  tell  us  that  you  have  done
 justice  to  them?  Are  the  minorities
 feeling  secure  at  your  hands?  Are
 the  workers,  the  farmer;  or  the
 labourers  happy?  Whom  have  you
 satisfied?  Do  not  forget  tha!  when
 there  was  a  discussion  here  on  the
 atrocities  committed  ०  harijans,
 even  members  of  the  Janata  Party
 asked  you  ६०  quit.  It  has  gone  on
 record  (Interruptions)

 What  do  we  see  in  the  country
 today?  Laws  are  being  flouted  and
 decencies  are  being  violated  in  the
 name  of  freedom  One  is  left  to
 wonder  whether  the  Government
 remains  inefficient  in  the  name  of  the
 freedom  of  expression  There  are
 instances  of  strikes  and  labour  grow-
 ing  increasingly  restive  Go  slow  and
 work  stoppages  are  becoming  not
 infrequent,  making  the  life  of  the
 common  man  even  more  difficult.
 Already  the  common  man  is  harassed
 by  rising  prices,  contemptuous
 traders,  inadequate  transport,  ineffi-
 cient  and  ruthless  administrative
 officers,  frequent  breakdown  of  elec-
 tricity  and  water  supply  etc.

 Is  there  any  part  of  the  country
 now  living  in  peace?  Right  from
 Kutch  to  Assam,  Kashmir  to  Kanya-
 kunmvri,  is  there  any  part  of  the
 country  which  is  peaceful  and  pro-
 gressive?

 AN  HON.  MEMBER:  Karnataka.

 SHRI  8.  SHANKARANAND,  The
 people  of  this  country  are  now  on  the
 side  of  gisunity  and  not  unity.  I  am
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 very  80  that  this  no  confidence
 motion  is  being  taken  very  lightly.  I
 warn  this  Government  that  a  no  con-
 fidence  motion  is  never  treated  lightly
 either  by  the  opposition  or  the  ruling
 party.

 MR,  SPEAKER:  You  may  continue
 after  lunch.

 13  hrs.
 The  Lok  Sabha  adjourned  for  Lunch

 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-asembled  after
 Lunch  at  five  minues  past  Fourteen  of

 the  Clock

 [वर  Sreaxer  am  the  Chair]
 MEMBER  SWORN

 Shrimati  Mohsina  Kidwai
 garh)—

 (Azam-

 MOTION  OF  NO  CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS—

 Contd,
 MR,  SPEAKER:  Shri  Shankaranand

 to  continue  his  speech.
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  Sir,  I  want  to  make
 a  submission.  Today,  in  the  List  of
 Business,  there  is  nothing  but  this
 No-Confidence  Motion  and  the  House
 is  expected  to  continue  till  6  O'Clock.
 May  I  request  you  that  the  time  may
 be  adjusted  accordingly?  We  want  to
 speak,

 MR,  SPEAKER:  It  is  not  possible.
 The  Prime  Minister  has  to  go  to  the
 other  House,

 SHRI  JYOTIRMOY  BOSU:  A  little
 time  may  be  given  to  us.

 MR.  SPEAKER:  No  please;  it  is
 not  possible.

 SHRI  A.  €  ROY  (Dhanbad):  My
 submission  is  that  Unattached  mem-
 bers  should  be  given  some  time.

 MR.  SPEAKER:  One  of  the  Un-
 attached  members  has  already  spoken.
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 Practically,  we  have  given  time  to
 two  Independent  members.

 Shri  Shankaranand  to  continue.

 SHRI  B.  SHANKARANAND:  Sir,  I
 was  just  telling  this  House  that  if
 you  look  to  the  countryside,  what  we
 see  is  complete  deterioration  of  law
 and  order.  There  are  robberies,  da-
 coities,  atrocities,  crimes,  all  these
 things,  increasing  every  day.  Not  only
 this  House  but  the  President  of  this
 country  has  also  expressed  his  con-
 cern.  This  is  what  the  President  of
 India  said  when  he  was  addressing  at
 the  All-India  Institute  of  Medical
 Sciences.  I  quote:

 “I  would  like  to  express  my  dis-
 tress  at  the  state  of  health  of  the
 country.  Whether  it  is  people  being
 killed  in  Hyderabad,  Amritsar  or
 elsewhere,  this  is  a  concrete  illness
 which  is  more  than  what  institutes
 like  this  can  cure.”

 He,  further,  said:
 “—y  wonder  where  we  are  going.  I

 myself  do  not  know  and  I  happen
 to  be  the  President.1  want  Mr  Raj
 Narain  to  convey  my  grief  to  other
 members  of  the  Cabinet.”

 I  do  not  know  whether  he  has  con-
 veyed  it  to  the  Prime  Minister  and
 his  Cabinet  colleagues.  It  is  reported:

 “The  President  said  that  he  was
 appealing  as  a  helpless  spectator  to
 all  political  parties  to  think  care-
 fully  before  they  do  anything,  be-
 cause,  if  the  seeds  we  sow  today
 are  pOisonous,  we  will  have  to  reap
 them  tomorrow  and  what  future  can
 we  offer  to  the  younger  generation.”

 Again,  I  quote:
 “In  the  meanwhile,  the  secreta-

 riat  of  the  National  Federation  of
 Indian  Women  in  a  statement  ex-
 pressed  concern  at  the  breakdown
 in  law  and  order  in  various  parts
 of  the  country  and,  particularly,  the
 news  of  molestation  of  women  in
 Madhya  Pradesh  and  Tamil  Nandu.”
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 (Shri  B.  Shankarenand]
 It  said:  a  Government  which  could
 not  protect  its  women  should  resign
 immediately.  May  प  ask  the  Prime
 Minister  who  is  a  Gandhian,  who
 values  the  values  of  life,  whether  he
 4s  really  happy  with  the  team  that
 he  is  having?  Do  they  repose  con-
 fidence  in  him  as  the  Prime  Minister?
 We  are  really  very  sorry  that  the
 Prime  Minister  of  this  country  is
 being  described  by  the  Press  as  being
 no  longer  the  Prime  Minister  but  a
 convenor.  It  18  a  shame  to  this  coun-
 try,  not  only  to  the  Janata  Party,  We
 know  Mr.  Morarjibhai  is  an  ablest  ad-
 ministrater,  is  a  truthful  leader,  But
 1  do  not  know  what  has  happened
 to  his  party  and  hig  capacity,  थ

 AN  HON.  MEMBER:  That  is  due  to
 a  wrong  company.

 SHRI  B,  SHANKARANAND.  The
 whole  problem  is  that  of  his  Minis-
 ters  and  not  the  Opposition  Party.  It
 shows  that  the  Janata  Party  is  punish-
 ing  him  with  that  company.  He  has
 his  own  problems,  the  problem  of  Mr.
 Charan  Singh,  the  problem  of  Mr
 Raj  Narain,  the  problem  of  Mr.  George Fernandes,  the  problem  of  Mr.
 Jagjivan  Ram,  the  problem  of  Mr.
 Shyamneandan  Mishra,  everybody, everyone,  each  Minister  is  creating  a headache  for  him.

 SHRI  MM  SATYANARAYAN  RAO
 (Karimnagar):  The  problem  of  Mr.
 Jyotirmoy  Bosu,

 SHRI  8.  SHANKARANAND:  1  do
 not  know  about  jt.  It  is  a  pity.  He
 has  no  time  to  apply  his  mind  to  the
 problems  of  his  country.  I  do  not know  whether  the  Janata  Party  or  the
 Government  has  understood  the  prob- lems  of  Mr.  Jyatirmoy  Bosu.  The
 marxists  of  this  country  are  fattening themselves  on  the  pasture  of  the Janata  Party.  1  do  not  know  whether they  know  it.  They  are  praising  the Janata  Party.  They  do  not  want  to talk  anything  else  because  they  know that  the  Janata  Party  are  committing
 the  mistakes  end  they  want  to  grow stronger  by  their  mistakes.  That  is
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 the  reason  why  they  ate  praising  the
 Janata  Party,  not  for  love  but  for  their
 own  gains.  But  I  do  not  know  whe-
 ther  Mr.  Morarji  knows  the  tricks  of
 the  Marxist  Party.  That  is  how  their
 leader  yesterday  spoke.  Mr.  Samar
 Mukherjee,  said:  we  ate  not  concern-
 ed  with  the  No  Confidence  Motion.
 But  still  he  chartered  one,  two,  three,
 four  or  so  many  things  against  the
 Janata  Party.  That  is  their  wonder-
 ful  strategy.

 I  have  very  little  time  at  my  dis-
 posal  and  J  have  to  tell  so  many  things.
 Mr.  Morarji  Desai  and  the  Janata
 friends  on  the  other  side  think  that
 only  Mr.  Stephen,  the  Leader  of  the
 Congress  I  and  Mr.  Hitendra  Desai
 the  Congress  Leader  have  brought  this
 No  Confidence  Motion.  How  can  they
 forget  that  first  their  own  people  have
 brought  this  and  expressed  their  no
 confidence  in  them?  I  quote  Mr,  Biju
 Patnaik  first.  You  listen  to  what  he
 has  said.  It  is  reported  in  The  Trmes
 of  India,  dated  11th  May,  1978.  The
 headline  1s:  ‘Trinity  must  pach  up  or
 quit:  Biju’.  1  quote,  “The  trimty—
 Mr.  Morarji  Desai,  Mr.  Charan  Singh
 and  Mr.  Jagjivan  Ram—must  either
 make  up  their  differences  or  quit.  If
 neither  happens,  the  Janata  Party  will
 break  up.”  “This  was  how  the  Steel
 and  Mines  Minister,  Mr.  Biju  Patnaik,
 one  of  the  stalwarts  of  the  Janata
 Party  who  had  been  a  leading  light  of
 the  Congress  reacted  to  the  party's
 defeat  in  the  by-elections  in  Uttar
 Pradesh”,  I  quote  Mr.  आप  Patnaik.
 He  says:  “It  is  surprising  that  in  gpite of  the  open  fighting  among  the  con-
 stituents  of  the  Janata  Party  in  पक,
 its  candidate  could  poll  the  votes  he
 did.”  They  said  that  Janata  Party
 could  get  so  many  votes,  Your  own
 Cabinet  Minister  is  saying  this.

 The  next  is  Mr.  Atal  Bihari  Vaj-
 payee’s  threat  one  month  ago.  The
 External  Affairs  Minister,  Shri  A.  B.
 Vajpayee,  has  said  that  ‘things  are
 not  going  well;  if  the  Government  does
 not  perform  well,  if  we  do  not  cor-
 rect  ourselves,  within  three  months
 I  wifl  resign’.  He  3  waiting  for
 another  two  months,
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 AN  HON.  MEMBER:  Dy,  Sabra-
 taniem  Swamy  ig  alee  waiting.

 SHRI  ४.  SHANKARANAND:  फे
 Subramaniam  Swamy  is  different.

 Mr.  Atel  Bihari  Vajpayee  himself
 has  said  that  things  are  not  going  well
 and  if  they  failed  to  correct  them-
 selves,  he  will  resign.  Is  it  not  an
 expression  of  ne-confidence?

 The  next  is  Mr.  Madhu  Limaye’s
 attack  on  his  own  Party.  This  is  what
 has  appeared  in  Navasakti,  a  Mara-
 thi  daily,  I  quote,

 (Quoted  in  Marathi)

 He  was  addressing  in  Sunderbsi  Hall
 in  Bombay.  He  says,  ‘I  have  given
 up  my  silence...  Yesterday  only  the
 Janata  Party  completed  one  yeer.’,  He
 further  says,  ‘The  people  are  restless
 after  the  one  year  rule  of  Janata
 Party  in  the  country;  people  are  rest-
 less,  people  are  not  happy.’  He  further
 says,  ‘People  are  not  interested  in  who
 becomes  the  Minister;  people  are  in-
 terested  in  how  they  are  being  ruled
 and  what  they  are  getting.’  He  has
 stated  in  this  speech  that  the  Janata
 Government  is  not  performirig  well,
 it  has  not  done  what  it  promised  when
 it  came  to  power;  this  sort  of  thing
 between  Janata  Party  and  Government
 will  not go  on.  That  is  the  main  gist
 of  it,  Is  it  not  expression  of  no-con-
 fidence?

 The  next  is  Mr.  Charan  Singh’s
 letter  of  resignation.  The  Home  Min-
 ister,  a  leader  of  the  Janata,  himself
 has  expressed  no-confidence  in  you.
 I  will  quote.  It  is  reported  in  the
 Hindu  dated  the  80th  April,  1978:

 “ie  makes  this  point  in  his  letter
 of  resignation  from  the  Janata  Par-
 Hamentary  Board  and  the  National
 Executive.  The  letter  concludes
 thus:

 ‘A  party  whose  leadership  is  not
 inspired  by  truth,  justice  or  pub-
 अंट  interest  can  never  deliver  the
 goods  or  render  any  service  to
 the  people.  You  may  treat  this
 letter  as  my  resignetion  from  the
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 ‘National 1: ‘Executive  की  औ  औ!
 Party  and  the  Parliamentary
 Board.”

 Is  this  not  expression of  no-confidence?

 Many  Harijan  Janata  MPs  spoke  in
 the  House  an  atrocities.  Have  they
 not  expressed  no-confidence  in  this
 Government  when  they  spoke?  They
 have  said  that  the  Government  should
 quit.

 Shri  Jagjivan  Ram  himself  has  said
 today  that  there  is  no  cohesion  in  his
 Party.  He  does  not  know  that  no-
 body  trusts  him.  He  believes  that
 everybody  trusts  him.  That  is  the
 fun.  J.P.  himself  has  expressed  no
 confidence  in  this  Government.  It  is
 reported  in  the  Sunday  Statesman
 dated  7th  May  that,  about  the  Janata
 Party,  Mr.  Narayan  said:

 “It  is  again  said  to  note  that
 the  rulng  party  is  behaving  like
 a  loose  federation  of  so  many  sinall-
 er  parties.  In  fact,  it  is  very  diffi-
 cult  or  me  to  say  what  the  Janata
 ideology  is.  And  worse,  there  is  a
 big  gap  in  what  they  say  and  what
 they  do.”

 The  great  person  who  was  rosponsibis
 for  the  creation  of  this  Party  which
 came  to  power  himself  says  he  has  no
 faith  in  this  Party  and  this  Govern-
 ment.  What  else  do  you  want?  Mem-
 bers  on  that  side  say  ‘Oh,  Mr.  Stephen
 has  brought  this  motion  only  for  the
 sake  of  politics’,  Don’t  deceive  your-
 selves.  If  you  smile  here,  that  every~
 thing  is  well  with  the  Party  and  the
 Government,  you  are  exercising  self-
 deception  and  your  self-deception  is
 going  to  ruin  this  countzy.  For  that,
 we  are  concerned,  and  for  that,  we
 have  brought  this  No  Confidence
 Motion.

 So,  I  support  this  No  Confidence
 Motion.

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum):  Mr.  Speaker,  Sir,  you
 were  very  closely  following  the  debate
 on  this  motion  and  1  believe  you  will
 agree  that  there  is  much  truth  in
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 {Shri  M.  N.  Govindan  Nair]
 what  each  spoke  about  the  other,  Now,
 the  ruling  Party—the  Janata  Party—
 ‘was  accusing  the  Congress  and  Cong-
 ress(I)  of  excesses  during  the  Emer-
 gency  and  the  Leader  of  the  Opposition
 put  forward  a  number  of  charges
 against  the  ruling  Party.  So,  the  pic-
 ture  that  emerges  from  this  is  that
 the  country  and  the  people  were
 caught  between  the  devil  and  the  deep
 sea.  The  escape  from  the  frying  pan
 of  the  Emergency,  they  plunged  into
 the  fire  of  the  Janata  rule.

 1  was  very  much  pained  to  hear
 the  speech  of  the  Hon.  Minister  Shri
 Jagjivan  Ram.  The  complacent  man-
 ner  in  which  he  spoke  and  the  way
 in  which  he  retorted  all  do  credit  to
 him  as  8  good  Parliamentarian  But,
 I  ask  ‘what  was  the  performance  of
 the  Janata  Party?’.  More  than  a
 thousand  lives  of  Harijans  have  been
 lost  in  one  year,  by  murder,  Hundreds
 of  women  were  raped  and  overall  lakh
 of  people  were  dispossessed  of  the
 land  they  had.  Then,  untouchability
 has  been  evoked  and  a  ban  was  im-
 posed  on  Harijans  walking  along
 roads.  Are  all  these  matters  of  no
 concern?  Well,  Sir,  for  this,  there  was
 jubilance  on  the  part  of  the  Opposi~
 tion;  And  they  were  hoping  that  this
 ig  an  opportunity  for  a  come-back  of
 Indira  Coming  back  of  Indira  Gandhi
 is  no  solution  to  the  problem  because,
 for  all  that  has  happened,  they  are
 also  to  share  the  blame.  What  hap-
 pened  in  Hyderabad?  What  happen-
 ed  in  Andhra  ?  What  happened  in
 Varanasi?  Their  hands  are  also  not
 clean.  Therefore,  the  only  solution,
 according  to  me,  as  far  as  thig  section
 of  the  people  are  concerned,  is
 Gandhiji.  Before  he  took  up  the  lea-
 ership  of  the  freedom  struggle  against racial  discrimination,  Gandhiji  orga- nised  a  non-violent  revolt,  That  is the  way  for  the  Harijans,  the  Sche-
 duled  Castes  and  the  oppressed  sec-
 tions  in  this  country  to  rise  up  in
 militant  revolt  for  resistance.  Of
 course,  there  are  140—180  million  Sche- duled  Caste  people  in  this  country  of
 which,  I  believe,  at  least  100  million
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 people  are  able-bodied  men  and  wo-
 men.  If  100  people  at  the  rate  of  one
 from  ४  million  come  forward  end
 launch  a  peaceful  resistance,  this  prob-
 lem  will  be  solved.  There  is  no  other
 solution.  Again,  during  this  one  year,
 more  than  400  workers  have  been
 rourdered,  have  been  fired  and  have
 been  killed..  (Interruptions)

 SHRI  B.  RACHAIAH  (Chamraja-
 nagar):  They  have  10  patience  to
 hear.

 SHRI  M.  N.  GOVINDAN  NAIR:  1
 am  not  going  into  all  those  details
 (Interruptions)

 MR  SPEAKER:  Is  a  running  com-
 mentary  necessary  at  all?

 SHRI  M.  N.  GOVINDAN  NAIR:  Not
 only  that,  I  do  not  understand  this
 comment  also  because  I  do  not  know
 Hindi,  Why  should  he  interrupt...
 (Interruptions)

 MR.  SPEAKER:  Kindly  resume
 your  seat.

 SHRI  M.N  GOVINDAN  NAIR:
 Kindly  talk  in  a  language  which  I
 understand,  if  you  want  me  to  under-
 stand.  Otherwise,  you  sit  quiet.
 Now,  300  workers  were  killed  by
 police  firing  during  this  one  year,  For
 them  also  there  is  only  one  solution.
 Trade  unions  are  an  organized  force
 in  this  country.  The  trade  union  rights
 ‘were  got  after  many  a  heroic  struggle
 by  the  workerg  costing  many  lives.
 So,  I  would  appeal  to  them  to  take  up
 the  cause  of  the  right  of  the  workers
 to  agitate  till  this  kind  of  killing  ends.

 Now,  on  your  shoulders  Mr.  Speaker
 rests  the  responsibility  of  safeguard-
 ing  the  sovereignty  of  this  House,  उ
 request  you  to  ponder  over  what  has
 happened  during  this  one  year  in  this
 House.  Are  we  a  debating  society  or
 are  we  a  sovereign  body?  We  raised
 the  question  of  Belchi.  What  was  the
 answer?  All  over  the  country,  attack
 on  the  Harijans...

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  What  happened  in  Tamil  Nadu
 in  19687,

 SHRI  M.  N.  GOVINDAN  NAIR:  We
 raised  the  question  of  Kanpur.  But
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 whst  was  the  result?  Bailadilla.
 There,  not  only  the  workers  were  shot
 dead  but  over  a  thousand  huts  were
 burnt  and  all  their  properties  destro-
 yed...

 SHRI  A.  ए.  GEORGE:
 Patnaik’s  work.

 SHRI  M.  N.  GOVINDAN  NAIR:  We
 spoke  about  and  discussed  1n  this
 House  about  Sambhal.  What  was  the
 reply?  Hyderabad.  We  spoke  about
 Pantnagar.  What  was  the  next  ans-
 wer?  Agra....

 AN  HON,  MEMBER:  You
 Agra...

 Shri  Biju

 raised

 SHR]  M.  N.  GOVINDAN  NAIR:  I
 am  quoting  all  this  because  ००  all
 these  issues,  most  of  the  Members
 from  all  sides  spoke  against  these
 incidents.  J  considered  it  a  mandate
 of  this  House  that  this  kind  of  atroci-
 ties  was  stopped.  ‘Was,  there
 a  government  here  to  heed
 to  this?  You  say  there
 18  a  government.  Yes,  there  is.  When
 the  bell  tolls,  I  am  quite  gure  all  the
 members  will  come  in,  and  “Oh”,  at
 that  time  there  is  unity.  Now,  is  there
 a  Cabinet?  The  Prime  Minister  is  in
 one  direction,  the  Home  Minister  from
 the  Intensive  Care  ward  of  the  Medi-
 cal  Hospital  in  another  direction.  I
 am  not  going  into  all  these  things.  It
 is  their  affair.  But  I  appeal  to  you to  safeguard  the  sovereignty  of  this
 House.  I  appeal  to  you  to  see  that
 the  will  of  thig  House  is  implemented by  a  government  here...

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  It is  always  implemented.

 SHRI  M.  N.  GOVINDAN
 NAIR:  I  know  that  you are  a  champion  who  wants  to
 foster  parliamentary  democracy  in  this
 country.  But  make  it  meaningful. But  if  you  restrict  democracy  and  de-
 Mocratic  rights  only  to  parliamenta-
 Tians,  only  to  political  parties  and  Jea- ders  and  leave  the  ordinary  people outside  the  pale  of  democracy,  parlia-
 mentary  demoeracy  in  this  country will  be  doomed...
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 AN  HON.  MEMBER:  A  limited  com-
 pany.

 SHRI  M.
 NAIR:  There  is
 thing.  We  speak  about  equa-
 lity  and  all  that,  economic  equality
 and  all  that.  I  have  no  time  to  8०
 into  all  those  things,  But  the  other
 day  I  was  astounded  to  hear  the  atro-
 cious  distortion  of  our  Prime  Minister
 about  Gandhian  economics,  in  defence
 of  the  monopoly  capital.  I  will  not
 go  into  all  those  things  because  there
 is  no  time.  But  I  appeal  to  you  that
 if  you  want  this  parliamentary  demo-
 cracy  in  this  country  to  survive,  then
 let  this  right  enshrined  in  this  consti-
 tution  for  the  entire  people  of  this
 country  not  merely  remain  on  paper
 but  in  actual  life  they  should  be  able
 to  enjoy.

 We  raised  the  question  of  the  basic
 right  to  work.  In  Pantnagar  we  re-
 quested  you  to  withldraw  the  PAC
 from  there.  We  requested  you  to  re-
 cognize  the  union  there.  We  request- ed  you  to  negotiate  with  them  and
 settle  the  matter  there.  We  requested
 you  to  extend  the  judicia)  inquiry  so
 that  the  doings  of  the  Vice-Chan-
 cellor  may  be  brought  within  the  am-
 bit.  Many  days  have  passed.  Is  it
 that  the  government  has  not  taken
 note  of  it.  There  was  a  general  de-
 mand  from  the  people,  from  many members  here  and  outside  this  House, that  a  judicial  inquiry  should  be  insti- tuted  inte  the  firing  in  Agra.  Well there  also  it  is  a  basic  right.

 N.  GOVINDAN
 another

 What  is  the  meaning  of  your  laugh- ing.  You  should  be  ashamed,
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN):  You  should  be ashamed  for  the  repetition.
 SHRI  M.  N.  GOVINDAN  NAIR:  Fifty

 years  ago  in  my  State  we  had  to  lead
 struggles  for  permission  for  the  Sche-
 duled  Caste  people  to  work  along
 roads  near  the  temple.  I  do  not  know
 whether  he  remembers  about  Vaikom
 Satyagrah.  Even  today,  in  1978,  are
 we  to  repeat  it  after  independence?
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 {ah  शम  बिलास  पासबान)

 बल्व
 हन  एण्ड भार

 गयी
 अ  ह

 उस  दिन  भी  कहा  था  कि  सला  एण्ड  प्रायर
 को  खराब  करने  के  लिए  एक  आदमी  काफी  होता
 है।

 काफी  था  बर्बाद  को
 करे

 ही उल्लू  था  गुलिस्ता
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 MAY  11,  1978

 SHRI  RAGAVALU  MOHANARAN-
 GAM  (Chengalpattu):  Mr  Speaker,
 Sir,  I  am  very  glad  to-day  tnat  you
 have  given  me  this  opportunity  to
 speak  on  the  motion  of  no-confidence
 tabled  by  the  Leader  of  the  Opposition
 Shri  Stephen

 One  of  the  Janata  Party  Members
 while  speaking  on  this  motion  said
 that  they  can’t  understand  why  no-
 confidence  motion  js  being  tabled  like
 this  1n  the  185  thirteen  months’  Janata
 rule?

 Mr  Speaker,  Sir,  in  the  Tamilnadu
 Assembly,  within  six  monthg  a  no-
 confidence  motion  wag  moved  and  that
 was  supported  by  the  Janata  Party
 Members  on  the  floor  of  the  House.  If
 that  15  the  case,  I  do  not  understand
 why  the  Members  of  the  Janata  Party
 are  creating  so  many  complications
 whenever  they  speak  on  the  no-con-
 fidence  motion  I  do  not  want  to  go
 into  details  of  what  has  happened  आ
 the  last  thirteen  months’  Janata  rule.
 1  would  of  course  like  to  point  out
 only  two  or  three  mayor  points,  Due
 to  constraint  of  time  101  I  would
 only  ask  first  of  all  as  to  why,  as  Mr.
 Stephen  just  now  pointed  out,  they
 have  increased  by  2  paise  per  kw.  of
 power  It  was  discusseq  already  by
 the  Leader  of  the  Opposition  Shri
 Stephen  and  so  I  am  not  going  to
 touch  that  point

 But,  with  regard  to  the  procurement
 price  of  paddy,  I  would  like  to  say
 that  1t  was  Rs  75  whereas  the
 price  for  wheat  has  been  increased  to
 Rs  112  We  had  been  asking  for  the
 past  six  months  for  a  rise  in  the  pro-
 curement  price  of  paddy.  With  the
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 coming  into  power  of  the  Janata  Gov-
 ernment,  I  thought  they  would  def-
 nitely  increase  the  procurement  price
 at  the  paddy.  But,  for  the  past  one
 and  half  years  or  s0,  the  same  hag  not
 been  increaseg  at  all  whereas  the
 price  of  wheat  is  unnecessarily  and
 deliberately  being  increased.  It  may
 be  for  the  simple  reason  that  in
 Southern  States,  we  consume  only
 paddy  but  in  North  they  consume
 wheat.

 It  is  no  exaggeration  if  I  point  out
 ‘one  thing.  During  the  recent  natural
 calamities  in  the  Tamilnadu  and
 Andhra  Pradesh,  they  were  not  given
 proper  assistance  by  the  Centre.  They
 had  given  Rs.  87  crores  for  Tamilnadu
 —not  85  a  grant  but  as  a  part  of  the
 plan  allocation.  We  had  been  suffer-
 ing  very  much  in  Tamilnadu.  Our
 party  ig  ruling  the  Tamilnadu  for
 more  than  one  year  or  50  but  still  we
 are  not  getting  proper  assistance  from
 the  Centra]  Government,

 I  will  now  come  to  the  language
 issue.  I  do  not  Know  why  our  top
 leaders  speaks  in  Hindi.  This  morn-
 ing  exactly  at  about  12  noon  or  so
 Shrj  Jagjivan  Ram  stood  up  to  speak.
 I  thought  he  would  speak  in  English.
 He  has  been  a  Minister  for  the  past
 thirty  years  or  so  and  1  thought  he
 would  speak  in  English.  But  he  spoke
 in  Hindi.  My  mother-tongue  is
 Telugu.  I  can  understand  Telugu.  I
 could  have  understoog  properly  if  he
 had  spoaken  in  English—internationa]
 language.  I  do  not  want  to  use  ear-
 Phone  to  listen  to  the  translation  be-
 cause  that  is  not  perfectly  al]  right.

 The  main  thing  I  want  to  stress  is
 the  language  issue.  Ag  regards  pro-
 curement  price  of  paddy  or  any  other
 thing  at  any  time  we  can  solve  that
 problem,  I  lay  stress  on  the  language
 issue  only.  Thirty  years  have  gone
 by,  Mr,  Speaker,  I  am  not  a  citizen
 of  Tamilnadu—I  am  a  citizen  of  India;
 &ceording  to  Indian  Constitution,  Dual
 Citizenship  is  not  allowed.  I  have
 been  coming  to  Parliament  all  the  way
 from  Madras.  I  hear  the  leaders
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 speaking in  Hindi  and  not  in  other
 Indian  languages.  1  would  not  be
 surprised  even  if  Mr.  Morarji  Deasal,
 while  replying  to  the  debate,  speaks
 in  Hindi,  That  is  all  that  is  going
 on  here.  I  want  that  advantages  and
 disadvantages  shoulg  be  equally  dis-
 tributed,  1  know  Tamil  language.
 Our  forefathers  spoke  Tamil  quoted
 even  scripture  in  Tamil  Even  if  Mr.
 Ramachandran  wants  to  speak  in
 Tami]  I  woulg  definitely  ask  him  to
 speak  only  in  English.  I  am  not  hav-
 ing  such  a  mean  mentality.  The
 English  language  ig  a  force  through
 which  we  can  express  our  ideas  in
 this  House.  Why  should  I  unneces-
 sarily  speak  in  8  language  which  is
 followed  only  by  a  handful  of  Mem-
 bers.  Mr.  Dubey  who  has  passeg  his
 B.A.  (Hons.)  in  the  year  1934  from
 the  London  University  speaks  in
 Hind).  Our  Prime  Minister  speaks  in
 Hindi.  Almost  all  the  Ministers  who
 know  English  only  speak  in  Hindi.  I
 hope  all  the  Ministers  and  Members
 who  know  English  will  start  speaking
 in  English  ang  thereby  make  other
 Members  understand  as  to  what  they
 speak,

 Mr.  Speaker,  it  is  not  the  intention
 of  my  party  to  topple  or  just  make
 the  Janata  Party  get  down  from  power
 but  it  is  our  intention  to  point  out  the
 defects  and  ask  them  to  rectify  the
 same.  Whenever  there  is  a  change  for
 me  to  point  out  the  defects  I  try  to
 point  out  the  defects  but  now  in  the
 name  of  No  Confidence  Motion  I  was
 given  an  opportunity  to  point  out  the
 defects  and  so  I  have  done  it,  I  hope
 the  Janata  Government  woulg  defini-
 tely  rectify  those  defects  With  these
 words  I  conclude  my  speech.

 तरफ  से  जो  एक  जिन्दा हकूमत  के  खिलाफ
 अक  ग  ण  ना  हल  "1:
 नो-कॉन्फिडेंस  है,  दूसरी  भो-
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 Administration  were  adviseq  that  in
 case  the  infringement  was  the  only  of
 a  technical  nature  and  there  was  no
 evidence  to  show  that  the  individual
 against  whom  prosecution  was  ms-
 tituteq  had  personally  benefited,
 there  would  be  justification  for
 withdrawal  of  these  cases.’
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 नहीं  है  वि  विरोधी  दना  का  विश्वास  सर

 मे  नहीं  रहा  बल्कि  उसका  मतलब

 नहीं  4  ञ  अ  तनि  4  4  4  अ

 तै  4  न
 ञ

 133

 अज्ज
 ध मान  लेते ।  लेनी  उम  पुकार  का

 आपन  नहीं  उठाया  जोकि  किसी  के  दिन
 जीत  सकता  1

 अअ

 की  हार  के  बहुत  सार  कारण  गिनाये  है  लेकिन
 उनके दल  की  नेत्री,  श्रीमती  इंदरा  नहम  गाधी

 33,
 7  3 33  ह

 प  3433

 उ  *  835
 जिम्मेदार  है।  आपने  कहा  कि  बरसे  कारखाना
 मे  ऐसा  लगाया  जा  रहा  है  जिसका  नतीज  यह
 होगा  कि  उनकी  बढ़ती  आयेगी, इससे  एक
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 a?  आज  हिन्दुस्तान म  जा  छात्र  अवतार  है

 अस तोप  व्यवस्था  के  खिलाफ  है।

 15-14  hrs.

 (Mr  Deputy-SpEaAKER  in  the  Chair]

 सत्ता  एके  अलंग  चीज  है,  व्यवस्था  अलग  थायी
 ह।  हिन्युम्नान  के  अन्दर  भो  विमान  व्यवस्था
 है,  उस  व्यवस्था  के  प्रात  छातों  में  अमृता  है।
 वह  कौन  सी  व्यवस्था  है?  जिसनें  ढारा  हिन्दुस्तान
 के  अन्दर  लगातार  हर  योजना  मे  50  लाख

 लोगो  को  आब  बनाने  का  काम  किया  गया,  हिन्दू
 स्तान  करोडों  लोगो  को  गरीबी  की  रेखा
 नीचे  धकेलने  जा  आवाम  किया  गया--भामी  कारण
 छात्र  अस तोप  है।  हिन्दुस्तान  के  अन्दर  आपने
 कंवल  भोग  की  व्यवस्था  अना  भर  रखी  हे,  एक
 तरफ  भोग  और  विलासिता  की  वस्तु  को  दकरठा करते  जाते  हो  और  दूसरी  तरफ  त्याग  का  उदेश
 नने  का  काम  करते  रहे  iat  ma  का
 कारण  है।  अया  इसको  टूर  करन  के  लिये  आपके
 समय  मे  कभी  कोई  उपाय  किया  गया  या  अभी
 भी  उस  छात्र  सतौर  को  देर  करन  के  लिये
 आने  कोई  काम  जनना  मारी  के  सामने  रखा ?

 दस  अरविशध्वाभ  प्रस्ताव  को  रखते  समय
 विदेशी  कम्पनियों  की  श्वर्चा,  भी  गई।  उपाध्यक्ष

 पा  हो  गई  हैं?  आज  हिदुस्तान
 477  विदेशी  कर्म्मानमा  है,  मैं  पूछना  चाहता
 क्या  धन  विदेशी  कम्पनियों  को  पिछने  13
 महीनों  में  जनता  पार्टी  ने  लाइसेंस  दिये  है  या
 थे  बिदेशी  कम्पनियां  पहले  से,  आपके  कमाने  से,
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 हिन्दुस्तान  में  अली  आ  रही  &?  उपाध्यक्ष
 महोदय,  यह  केसी  विडम्बना  है--पिछले  तीन
 सालो  में  जिस  तरह  मे  इस  देश  को  बनाया
 गया-जहा  अमरीका  जैसे  प्जीवादी  देश  मे
 10  अतिशय  अडे  लोग  27  8  परिणत  राष्ट्रीय

 आय  का  लेते  हैं  और  हिन्दुस्तान  मे,  जा  गरीब
 देश  है,  बहा  10  प्रतिशत  आदमी  3७  5  प्रतिशत
 राष्ट्रीय  आय  लेने  है?  आपके  द्वारा  जा  योजनाये
 बनाई  गई--यह  उसका  परिणाम  है  कि  हिन्दुस्तान
 का  10  प्रतिशत  आदमी  राष्ट्रीय  माय  का  37
 अनशन  अपने  ऊपर  नेना  है  और  बाकी जो
 बचना  है  यदि  उसका  आवारा  करे  तो  फिर
 हिन्दुस्तान  के  पिछल  काग्रेसी  शासन  का  इतिहास
 यह  बनाता  है  कि  10  प्रतिशत  लागों  की  राष्ट्रीय
 आमदनी  2,391  रुपय  ५  पैसे  रही  है  आर
 गवय  स  नीच  के  तबके  के  आदमी  की  आमदनी
 केवल  117  स्वयं  रही  है।  उपाध्यक्ष  महाशय,

 मे  पृष् ना  चाइना  ह--पह  कहा  का  स्याही  कि
 हिन्दुस्तान  के  10  प्रतिशत  लोगे  की  आमदनी
 2400  स्पा  रत  और  सब  स  नीचे  के  तबके  के
 आदमी  की  आमदनी  117  पय  हा।  यह
 विग मना  किसने  पैदा  की,  विसन  ह्म  विषमता
 का  जन्म  दिया,  इस  सामाजिक  बिमला  का  अन्त
 करन  के  लिये  आपके  समय  मे  क्या  किया  गया

 आज  भी  शादी  गाधी  दक्षिण  भागन  मे
 जानी  है  तो  हरिजनों  और  पफिछिष्टो  का  नाम
 नेती  है,  आरक्षण  की  बात  करती  हे,  लेकिन  जब
 उधर  भारत  में  जाती  है  नो  सजा  का  समन करती  है,  चाहे  जगह  मिश्र  हो,  निवारी  हो,
 पार्क  हा,  पाडे  हा,  शुक्ला  हो,  हग  हो  उनका
 समर्थन  करती  है  और  वरटा  आरक्षण  की  चर्चा
 नहीं  करती  है  बल्कि  आरक्षण  के  सामाजिक
 आधार  का  विनो  करनी  हैे।  रन  दी  आना
 को  लेकर  ही  उन् हान  हिन्दुस्तान  का  आमन  कसिया,
 यही  इनके  द  स्वरूप  हे।

 आज  बिहार  के  अन्दर  कर्ण री  ठाकुर  की
 सरकार  है,  जनता  पार्टी  को  भग रकार  हबड़ा
 बेलछी  का  नाम  लेकर  चिल्ला  र  है।  म॑  द्ापमे
 बहना  हता  कल--उपरी  आपूर  की  सरकार  ने
 अगर  कही  भी  हरिजन  पर  झ्त्यानार  त्या  ते
 सात  दिन  के  अन्दर  उस  केम  को  सेशन  वे  अन्दर
 भेज  दिया,  लाअंशीट  फाइल  करा  दी  और  सेशन
 मे  ट्रायल  करा  दिया।  जहा  कही  भी  हान् जिनों
 पर  अत्याचार  हुआ  है,  अत्याचारियों  के  ख्विलाफ
 कडी  से  की  कार्यवाही  की  जा  रही  है।  उस
 सरकार  मै  धोपणा  की  है  कि--यदि  कही  भी

 जेब  उनका  शामन  था,  तब  क्या  हुआ”  पिछडी
 के  बेटे,  जिनकी  छाती

 ओडी  थी,  निकल  कर  बाहर  आये,  तो  उस  सरकार
 ने  शाहाबाद  से  पटना  के  बीच  में  200  से  300
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 fa  हुकम  देव  नारायण  यादव]
 राज्य  में  हुआ  था,  क्या  उस  वक्त  इसके  बिस
 आपने  आवाज  उठाई  थी?  सच्चाई से  आपको
 कोई  मतलब नही  है,  तथ्यो से  आपको  कोई
 मतलब  नहीं  है,  आपका  मतलब  तो  केवल  इस
 बात  से  है  कि  आप  शासन  से  अलग  हो  चुके  हैं,
 किसी  तरह  से  आपको  कुर्सी  चाहिये।

 जी  ने  कहा  था--जब  क्षण  के  जाने
 से  को  वियोग  हुआ  तो  वे  कती  है--

 अव

 क्टर

 ह

 3

 क

 नता 2 33335

 SHR]  VASANT  SATHE  (Akola):
 Mr,  Deputy-Speaker,  Sir,  I  rise  to
 support  the  motion  of  no-confidence
 not  in  8  spirit  of  trying  to  denigrate
 the  Government  because  by  bringing

 *this  no-confidence  everyone  knows
 that  the  Government  is  not  goint  to
 fall.  So,  the  spirit  in  which  we  have
 got  this  no-confidence  is  to  perform
 the  duty  as  representatives  of  the
 people  to  invite  the  attention  of  the
 Government  to  the  reality  of  the
 situation  in  the  country,  that  the  cén-
 fidence  which  the  people  had  reposed
 just  a  year  back  in  this  Government,
 is  getting  shaken  day  by  day.  No
 person  in  hig  honest  senseg  will  dis-
 agree  that  the  general  situation  in
 the  country  is  such  that  the  people  are
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 feeling  disturbed,  disenchanted,  dis-
 illusioneq  about  many  things  that  are
 happening  in  the  Janata  Government.

 First  and  foremost,  let  us  take  थे
 correct  perspective  of  what  happened.
 When  the  Janata  Party  was  elected,  it
 is  agreed,  I  believe,  that  the  Congress
 was  defeated  and  the  Janata  Party
 placed  in  power  on  what  was  called,
 a  negative  vote.  The  anger  of  the
 people  registered  against  the  Congress
 Government  for  its  commissions  and
 omissiong  or  allegeg  commissions  and
 omissions  which  the  people  belicved
 in  those  days  and,  therfore,  they
 punished  the  Congress  Government
 ang  the  Congress  Party.  I  remember
 the  words  of  a  kisan  when  I  went  re-
 cently  to  Karnal  during  the  election.
 He  gaid:

 He  said,  “Did  we  elect  these  people
 to  persecute  Mrs.  Indira  Gandhi?  We
 elected  them  1n  the  hope  that  they  will
 look  to  our  problems,  solve  our  eco-
 nomic  problems.  But  what  has  hap-
 pened”,  This  is  what  he  said.

 ena  गा  खेतो  में  त्  रहा  है।  उसका

 All  the  energies  are  on  one-point
 programme:  how  to  persecute  Mrs
 Indira  Gandhi?  They  have  caught
 themselves,  unfortunately,  10  their
 own  hypnotism.  They  created  २
 ghost,  And  now  they  are  possessed
 by  the  ghost  themselves.  They  do
 not  know  how  to  get  out  of  it.  All
 energies  are  spent  on  that  one  issue.
 Not  an  Iota  of  evidence  during  all  the
 periog  has  come  out.  But  in  a  hurry,
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 the  Home  Mnster  announced,  because
 of  the  pressure  of  certain  friends  from
 the  Janata  Party  who  wanted  him  to
 go  out  for  blood,  that  there  was  a  seri-
 ous  charge  and  that  he  was  going  to
 arrest  her.  Arrest  he  did.  But  you  know
 what  happened.  It  boomerangeqd  on
 them.

 I  hag  hoped  that  when  the  Janata
 Party  got  electeq  as  the  American
 people  पांत  to  Nixon,  they  would  forget
 Mrs.  Indira  Gandhi,  not  a  word  to
 mention  about  her  from  the  next  day.
 If  you  had  done  tnat,  you  would  have

 -seen  that,  probably,  this  country  also
 would  have  forgotten  Mrs.  Indira
 Gandhi,  But  no,  Sir  I  thank  the
 Janata  Government  for  what  they
 did.  There  has  been  more  publicity
 of  Mrs.  Indira  Gandhi  during  their
 regime  than  during  the  entire  Emer-
 gency.

 Iam  amazed.  Is  the  Janata  Gov-
 ernment  looking  to  the  price  issue?
 What  is  happening?  Every  gay,  we
 are  tolg  by  the  Finance  Minister  and
 the  Prime  Minister  85  wel]  that  the
 Prices  are  stablised.  Are  they?  Go
 and  ask  your  wives.  Milk  prices  have
 gone  up;  water  rate  in  Delh)  has
 gone  up;  electricity  charges  have  gone
 up;  soap  has’  disappeared  from  the
 market;  you  do  not  get  even  Van-
 aspati;  ghee.  Ask  80  auto-rickshaw
 man.  He  has  to  buy  Rs,  75  worth  tyre
 in  the  black-market  for  Rs.  175.  What
 do  the  common  people  say?  Ask  them.
 Then,  you  will  know.  They  are  feel-
 ing  already  the  pinch  of  price  rise.
 You  want  to  close  your  eyes  to  reality.
 Which  section  of  the  people  have  you
 benefited,  let  me  know?  Kisans?  You
 talk  80  much  of  kisans.  You  say  that
 you  are  going  to  invest  more  for
 them,  Are  kisang  getting  remunera-
 tive  prices  for  their  commodities?
 You  talked  of  Rs.  130  for  wheat.  Ulti-
 Mately,  what  have  you  given?  Only
 Rs.  112.  You  talked  of  protecting  the
 interests  of  sugarcane  growers,  jute
 Brawerg  and  cotton  growers.  I  ask:

 .
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 which  kisan  is  getting  a  remunerative
 prices?  Can  any  kisan  get  up  and
 say  that  he  is  getting  a  remunerative
 price?  Take  the  case  of  paddy  pro-
 ducers.  Are  they  getting  a  emunera-
 tive  price?  Take  the  case  of  labour.
 1  the  working-class  today  happy  and
 satisfied?  Let  any  labour  man  put  his
 hands  on  his  heart  ang  say,  yes,  the
 working-clasg  of  this  country  is  happy.

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  You
 had  denied  bonus  to  the  workers  and
 we  have  restored  it.

 SHRI  VASANT  SATHE  Mr.  Minis-
 ter,  are  your  workers  happy?  They
 have  already  declared  that  they  will
 be  going  on  strike.  Then  you  will
 blame  us.  Are  the  students  in  this
 country  happy?  What  the  trade  unions
 have  decided,  including  your  trade
 union?  They  have  decided  to  boycott
 the  Bhoothlingam  Commission.  Are
 they  happy?  Are  the  students  in  this
 country  happy?  Have  you  solved  the
 problems  of  unemployment  or  done
 anything  for  them?  Tel]  me  which
 section  of  the  population  today  is
 happy?  Can  anybody  say  with  con-
 fidence  that  since  the  Janata  Govern-
 ment  came  into  power,  yes,  he  is
 happy  and  there  is  progress  in  a
 particular  section?

 Yesterday,  Shri  Biju  Patnaik,  called
 the  Leader  of  the  Opposition  Syco-
 phant,  Let  me  tel]  him  what  he  had
 to  say.  On  the  16th  of  October,  1976,
 in  a  written  statement  to  the  Press,  he
 said:

 “The  Bharatiya  Lok  Dal  leader,
 Mr.  Biju  Patnaik,  said  here  today
 that  extraordinary  powers  assumed
 by  the  Government  had  brought  in
 distinctive  gains.’,”

 While  describing  the  distinctive  gains,
 he  further  said:

 “Highlighting  the  gains  of  Emer-
 gency,  Mr.  Patnaik  saig  that  nearly
 Rs.  2000  crores  of  floating  money
 hag  been  brought  to  account,  trade
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 [Shri  Vasant  Sathe)
 balances  had  improved  to  Rs.  1100
 crores  in  spite  of  steep  rise  in  inter-
 nationa]  oil  prices  the  buffer  food-
 stocks  had  risen  to  an  all-time  high
 quantity  worth  $2.5  billion,  smug-
 gling  curbed,  galloping  inflation
 arrested  ang  rupee  made  stronger
 day  by  day.  In  addition,  general
 discipline  hag  been  cnforceq  and
 thousands  of  inept  officials  remov-
 ed

 Then  the  chmax  comes.  He  describ-
 «त  the  20-point  economic  programme
 as  qa  “health  socio-economic  program-
 mes  which  has  been  floateg  and  backeg
 by  unusua]  Government  instance  on
 its  implementation.”  Who  is  a  syco-
 phant?  Who  would  be  the  greater
 sycophant  than  this  and  yet  today  he
 iS  one  of  your  most  honoured  Cabinet
 Ministers.

 Then  comes  the  great  Mr.  Kanwar
 Lal  Gupta  to  be  criticised.  Here  is  a
 gentleman  wo  attacks  the  credibility
 of  others  Here  1s  a  gentleman  who
 resigned  Jan  Sangh  in  1954  and  con-
 tested  as  un  Independent.  In,  1962,  ang
 lost  his  deposit  Then  he  came  back
 in  1966,  and  again  stood  in  1967
 against  Dr.  Bhai  Mahavir  as  an
 Independent  when  he  had  103
 his  deposit  Here  18  a  man  of  credi-
 bility  He  has  never  changed  the
 side.  He  is  blaming  others.  Do  not
 point  one  finger  on  others.  You  are
 simultaneously  pointing  three  fingers
 on  yourself.  Prof.  Madhu  Dandavate,
 please  do  not  ०  away.  The  leader
 With  whom  I  came  is  sitting  behind
 your  back.  Here  is  a  gentleman,
 when  hig  brother  who  is  the  Presi-
 dent  of  the  Wholesale  Traderg  Asso-
 ciation  was  changeg  by  no  less  a  per-
 son  than  the  Defence  Minister,  Shri
 Jagjivan  Ram  for  adulterating  dal.
 This  gentleman  did  not  have  a  word
 to  say  against.  Why?  Because  that
 President  happens  to  be  his  real
 brother.  What  an  integrity!  There-
 fore,  why  are  you  talking  of  integrity?
 I  want  to  say.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Sir,  on  a  point  of  per-
 sonal  explanation.
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 SHRI  VASANT  SATHE:  He  may
 do  it  later.

 SHRI  KANWAR  LAL  GUPTA:  Om
 a  point  of  order.

 जो  चार्ज  श्री  साठे  ने  मेरे  खिलाफ  लगाया

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 Mr  Sathe  made  an  allegation  here.  It
 necds  to  be  corrected  because  the  re-
 cord  must  be  set  right.  I  will  take
 only  half  a  minute.

 SHRI  VASANT  SATHE:  I  am  not
 yielding.  You  have  made  a  press
 statement  (Interruptions)

 SHR!  BIJU  PATNAIK:  Please  read
 the  whole  lot,

 SHRI  VASANT  SATHE:  I  do  not
 want  to  read  whole  lot.

 SHRI  BIJU  PATNAIK:  What  does
 the  whole  lot  say?  It  says  that  some
 good  things  may  have  heen  done  by
 this  kind  of  dictatorship  but  if  cannot
 carry  on,  Mr,  Sathe,  reag  the  1895
 stentence,  the  last  paragraph.  I  have
 said  that  diq  not  believed  that  Mrs
 Indira  Gandhi  would  be  a  dictator.
 but  she  had  proved  me  wrong,  not
 only  proved  me  wrong  but  she  tried
 to  be  and  she  continues  to  be.  There
 fore,  the  sychophancy  lies  there,  not
 with  Biju  Patnaik.  The  sychophancy
 1०  there,  not  here.

 SHRt  VASANT  SATHE:  Then
 comes  the  darling  of  the  Janata  Party,
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 the  External  Affairs  Minister,  the  most
 popular  person,  with  whose  coming
 the  foreign  policy  of  this  country  has
 never  been  so  8००6  as  it  js  today!  But
 then  why  did  this  sweet  External
 Affairs  Minister  have  to  commit  this
 faux  pas  the  other  day  by  talking
 about  some  secret  agreement,  about
 which  leave  alone  the  Minister  of
 Pakistan,  leave  alone  the  then  Foreign
 Minister  of  Pakistan,  Mr.  Agha  Sahi,
 leave  alone  the  ex-Prime  Minister  of
 our  country,  even  the  present  Primc
 Minister  of  your  Party  does  not  know
 anything,  does  not  know  what  that
 secret  document  is.  That  is  what  he
 is  alleged  to  have  said.

 But  what  I  am  told  is,  ‘Yes,  there
 Was  a  secret  agreement’.  That  secret
 agreement  was  between  Shri  A.  B.
 Vajpayee  ang  Mr.  Zia  when  he  met
 him.  Before  Mr.  Bhutto  was  sen-
 tenced,  it  is  said—he  can  contradict  if
 he  likes—that  Mr.  Zia  pleadeq  with
 Mr.  Vajpayee,  ‘Pleace  make  some
 statement  about  this  secrct  agreement
 so  that  Mr.  Bhutto  will  stand  con-
 demned  and  my  hands  wil]  be  stren-
 gtrened!  He  thought  he  could  hit  two
 birds  with  one  sone.  With  that  tem-
 Ptation,  he  came  out  with  the  story  of
 a  secret  agreement—and  that  docu-
 ment,  he  has  not  been  able  10  dis-
 close.  If  he  has  courage,  he  can  show
 it  even  now.

 There  is  only  one  thing  more,  about
 these  Commission.  }  do  not  want  to
 name  anybody,  but  what  is  the  mini-
 mum  elementary  test  of  a  person  who
 will  be  the  head  of  a  Commission?
 The  test  is,  at  least  impartiality,  A
 Person  who  is  the  head  of  a  Commis-
 Sion  must  be  known  and  must  appear
 to  the  people  to  be  an  impartia]  per-
 son.  Do  you  know  of  a  case  where  a
 person,  who  hag  already  declared
 himself  against,  end  opposed  to,  a
 Particular  person,  openly  and  publicly,
 भाव  against  Emergency,  was  made  the
 Judge  in  the  past?  Can  you  get  jus-
 tice  from  such  a  person?  Do  you
 know  of  a  person  who  hag  been  im-
 Peached....
 1123  LS—4
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 आरएमएल  CMTE  क्या  इन  को  बनायेंगे?
 (स्कयआान)

 SHRI  VASANT  SATHE;  Do  you
 know  of  ४  person  who  has  been  im-
 Peached  by  200  Members  of  Parlia~
 ment  against  his  integrity  with  an
 open  charge....

 MR.  DEPUTY-SPEAKER:  Your
 time  is  over.

 SHRI  VASANT  SATHE;:  There  is
 no  other  person  from  our  side.

 MR.  DEPUTY-SPEAKER:  You
 have  taken  already  over  20  minutes,

 SHRI  VASANT  SATHE:  Now,  you
 never  heard  this  thing:  if  there  is  ४
 particular  charge  against  a  particular
 accused,  did  you  ever  hear  of  a  case
 of  mixing  and  hob-nobbing  with  the
 accused  publicly  and  openly?  Here  is
 a  photograph  of  such  a  person.  This
 is  the  ‘On-looker’  with  Morarji  ‘Bhai's
 big  photograph  on  the  front  page.

 Iam  not  on  the  point  of  what
 Morar):  Bhai  had  said  or  did.  Let  us
 not  go  into  how  many  crimes  were
 committed  how  many  persons  were
 killed,  who  did  what  etc.  but  you
 should  settle  down  at  least  now  to  the
 task  of  leading  the  country  and  to  the
 economic  problem.  Or  else,  you  will
 slip  into  the  grip  of  that  self-hypnosis
 from  which  the  man  in  the  Intensive
 Care  Unit  is  suffering.  It  is  danger-
 ous:  that  1s  what  I  wanted  to  say.
 Whenever  he  goes  to  ihe  Intensive
 Care  Unit  or  to  a  hospital,  something
 very  staggering  comes  out.  When  he
 went  there  iast  time  his  resignation
 and  an  open  charge  against  the  leader-
 ship  of  partiality  and  untruth  came
 out.  Now  again  he  has  gone  there:
 I  do  not  know  what  is  going  to  come
 out.

 I  am  afraid,  the  way  you  are  going,
 you  are  leading  this  country  and  your
 party  towards  instability.  For  Heaven's
 sake  we  want  you:  please  continue
 till  your  term  is  over.  We  are  not  in
 a  hurry  to  dislodge  you,  but  if  you
 are  in  a  hurry  to  sink,  what  can  I  de?



 99  No-Confidence

 (Shrj  Vasant  Sathe]
 Therefore  with  these  words  I  gup-

 port  the  No  Confidence  Motion  as  a
 warning  to  the  Government.  Wake  up
 at  least  now.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  As  has  been  said  earlier,  we
 do  not  bring  this  no-confidence  motion
 to  bring  down  the  Janata  Government.
 In  fact,  we  have  brought  this  no-con-
 fidence  motion  to  bring  this  gove-n-
 ment  to  its  senses  not  to  bring  it  down,
 but  to  bring  it  to  its  senses  which  is
 sadly  lacking  in  this  motley  crowd
 that  goes  in  the  name  of  a  government

 To-day,  Sir,  I  had  the  privilege  of
 hearing  Babuji  speaking  on  the  no-
 cunildence  motion  and  this  is  the  first
 time  that  1  hear  Babuji  speaking  on
 the  no-confidence  motion.  But  I  know
 from  some  other  friends  that  Babuji
 has  always  been  called  to  defend  no-
 confidence  motions  whether  govern-
 ment  remains  the  same  or  it  changes.
 He  also  spoke  for  the  emergency  re-
 solution  when  it  was  moved  in  this
 Parliament  and  to-day  the  fact  thal
 they  have  made  him  to  speak  means
 that  like  Mrs  Indira  Gandhi  in  1975
 this  Janata  Government  does  not  place
 its  trust  on  him.  That  is  why  they
 have  made  him  speak  on  the  no-con-
 fidence  motion.

 I  have  great  respect  for  Babuji.  He
 hag  been  in  the  Congress  for  such  a
 long  time,  even  before  I  was  born  and,
 when  he  left  the  Congress  and  formed
 the  Congress  for  Democracy  shortly
 known  as  CFD,  we  felt  that  the  at-
 mosphere  in  the  country  has  changed.
 Because  of  our  umbilical  ties  with  the
 Congress  we  could  not  be  as  courage-
 ous  as  he  was  but  we  appreciated  it
 as  a  gesture.  Then,  in  May  1978  we
 found  the  famous  photograph  of  Babuji
 raising  his  hands  ‘with  the  other
 leaders  to  merge  his  CFD  into  the
 Janata  Party.  Then,  a  friend  ceme
 and  told  me  what  the  meaning  of  CFD
 actually  was.  It  was  not  for  defending
 the  Congress  not  for  defending  demo-
 cracy  but  CFD  stood  fer  Chemicals,
 Fertilisers  and  Defence  and  since  these
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 portfolios  are  taken  over  by  Babuji
 and  his  people  it  is  called  CFD...
 (Interruptions)

 I  speak  for  those  in  the  Congress
 who  have  inherited  a  great  legacy,  and
 that  is  the  legacy  of  Mahatma  Gandhi
 and  Jawaharlal  Nehru  and  in  the  light
 of  the  appeal  in  the  motion  our  hopes
 were  raised  that  there  would  be  some
 vibration  in  the  hearts  of  the  people
 in  the  Janata  Party  who  share  this
 legacy  though  to-day  they  may  be
 ‘wrong  rubbing  shoulders  with  the
 murderers  of  Gandhiji  in  order  to
 remain  in  power.  We  have  to  say  this
 because  to-day  I  have  got  a  statement
 from  Damodaran  Nair  who  is  going  on
 a  fast  for  atoning  for  Prime  Minister,
 Morarji  Desai's  sins.  This  Damodaran
 Nair  was  sacked  from  his  job  in  Gandhi
 Smriti.  For  what®  Because  he  said
 that  it  was  the  RSS  which  murdered
 Mahatma  Gandhi  and  for  that  he  was
 thrown  out  of  his  job.

 As  I  said  earlier,  when  the  Janata
 Party  was  voted  to  power  people
 voted  for  it,  for  two  reasons.  Peopel
 were  unhappy  with  the  happenings
 during  the  emergency.  It  is  not  that
 they  had  any  great  expectations  from
 the  Janata  Party.  It  had  only  two  ex-
 pectations.  One  was  that  the  Janata
 Party  had  come  into  power  in  the  ‘wake
 of  Jayaprakash  Narayan’s  Nav  Nirman
 agitation.  So,  it  will  have  some  moral
 values.  No.  2—It  expected  the  Janata
 Party  will  become  a  cohesive  party  in
 a  difficult  national  situation—that  is  to
 stay  on  together  when  Morarji  Bhai
 were  to  become  the  Prime  Minister.
 People  thought  that  the  country  will
 have  great  morals  and  Morarji  Bhai
 showed  it  by  sticking  to  his  own  old
 panacea  of  prohibition  as  a  cure  for  al!
 the  ills  of  the  country.  And  then  bang,
 came  this  statement  from  our  friend
 there,  Dr.  Subramaniam  Swamy,  thet
 12  out  of  19  Ministers  in  the  Janata
 Party  are  alcoholics.  I  do  not  know
 how  far  the  pollution  has  spread.  But
 Morarji  Bhai  is  very  moral.
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 Then  Sir,  I  do  not  agree  when  he
 spoke  that  the  merger  of  Sikkim  was
 wrong.  He  said,  he  personally  felt
 that  the  annexure  of  Sikkim  was
 «wrong.  That  was  how  he  demoralised
 our  troops  fighting  on  the  frontiers.
 But,  may  I  ask  Morarji  Bhai  what
 happened  in  Sikkim  after  the  General
 Elections?  The  Congress  Party  was
 voted  to  power  in  Sikkim  and  in  1977
 after  the  Janata  Party  came  to  power
 the  whole  Congress  Party  became  the
 Janata  Party  in  Sikkim.  But  Morarji
 Bhai  with  all  his  morality—did  he
 protest  that  people  electeqd  on  Con-
 ९४  ticket  shoulg  not  be  allowed  to
 defect.  This  has  happened  not  only  in
 Sikkim  but  in  Tripura  also  the  Con-
 gresy  Party  did  become  the  Janata
 Party.  In  Andhra,  Congressmen  who
 pledgec  to  serve  three  generations  of
 Nehru-Gandhi  have  become  Janata
 men.  None  of  this  Morarji  Bhai’s
 morality  came  to  the  fore  then  and
 only  now  they  are  bringing  1  the
 anti-defection  Bill.  When  they  knew
 that  the  popularity  of  the  Janata  Party
 was  on  the  downhill  and  when  nobody
 would  go  to  them,  they  are  bringing
 in  the  anti-defection  Bill.  So  complete
 the  defection  before  that.  This  is  for
 morality....And  about  unity  less  said
 the  better.

 Somebody  was  saying  that  there
 was  an  empress  in  India  and  there
 are  no  emperors  in  India.  But  Shri
 Morarji  Desai  reminds  me  of  an  em-
 peror.  He  reminds  me  of  Shah  Jahan
 imprisoned  in  the  fort  of  Agra  looking
 at  Taj  Mahal.  He  reminds
 me  of  Shri  Morarji  Desai
 sitting  here  in  the  throne  and
 Janata  Party  fighting  among  them-
 selves  on  the  floor  of  the  U.P,  Assem-
 bly.  He  reminds  me  that  Shri  Devi
 Lal  brings  a  bus  load  of  Haryana
 legislators  to  prove  his  support.  He
 reminds  me  of  similar  things—M.L.As
 from  Madhya  Pradesh  wanted  resigna-
 tion  of  Shri  Atal  Behari  Vajpayee  and
 Shri  L.  K.  Advani  and  he  watches  and
 he  stays  on  as  Prime  Minister.  He
 looks  to  me  a  another  emperor  of  by
 Aone  times.  That  is  why  द  was  saying that  this  government  is  no  govern-
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 ment.  This  is  rule  by  abdication.  You
 have  abdicated  your  authority.  There
 is  no  administration  existing  in  large
 parts  of  the  country.  Why  has  it  hap-
 pened?  Why  is  it  that  the  Janata
 Party  which  was  voted  to  power  on
 the  wave  of  such  popular  upsurge  have
 become  so  unpopular  in  such  a  short
 time.  You  are  stewing  in  your  juice.
 You  practised  the  politics  of  popul-
 arism.  You  raised  great  hopes  in  the
 minds  of  the  people,  while  you  had  no
 capacity  to  fulfil  those  hopes.  That  is
 why  you  had  to  fire  at  workers  in
 Pantnagar,  in  Bailadilla  in  Agra,  to
 keep  them  peceified.  Whoever  has
 practised  this  popularism,  met  a  cer-
 tain  fate.  I  am  sure  the  same  fate  will
 fall  to  the  Janata  Party.

 Look  at  Andhra.  In  seven  days
 afler  a  new  government  was  formed
 it  had  to  call  out  army  in  Hyderabad
 to  quell  that.  I  say  if  political  health
 of  the  country  has  to  be  restored,  this
 language  of  popularism  must  be  given
 up.  Responsibility  must  take  over
 while  popularism  must  end.  The  poli-
 tics  of  names  must  be  ended  once
 for  all.

 I  shall  not  be  very  jong.  But  here
 is  one  Hero  of  Janata  Party  who
 waxed  eloquence  about  the  unity  in
 the  Janata  Party.  I  have  brought  with
 me  the  Times  of  India  of  to-day.  Its
 ediicrial  says  ‘in  calling  upon  the
 Janata  Government  trinity,  Mr.  Morarji
 Desai,  Mr.  Charan  Singh  and  Mr.
 Jagjiivan  Ram  to  make  up  their  differ-
 ences  or  quit,  Mr.  Biju  Patnaik  has
 clearly  spoken  only  for  himself.’  So,
 there  15  an  emperor  Shah  Jahan  and
 mind  you  in  Biju  Patnaik  you  have
 Aurangzeb  who  wants  to  throw  out
 Shah  Jahan.  Here  Shri  Patnaik  comes
 and  says  this  Bailadilla  iron  ore  export
 to  Japen  has  gone  down.  That  is  why
 they  had  to  retrench  people.  I  have
 got  figures  fram  Vizag  Port.  It  has
 been  seen  that  the  export  of  Iron  Ore
 gonnes  ih  the  year  197B78.,  And  you
 go  on  setrenchiag  workers  and  whan
 these  retrenched  workers  protest  you
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 fire  on  them.  This  is  the  way  you  run
 the  Government.

 Last  but  not  the  least  1  took  your
 permission  to-day  to  do  one  very  un-
 p-easant  task.  I  have  to  mention  two
 names.  It  was  said  that  in  the  times
 of  emergency  a  caucus  ruled  the  coun-
 try.  The  caucus  centred  round  the
 Prime  Ministers:  Secretariat.  The
 caucus  consisted  of  Shri  R.  K.  Dhawan
 and  Sanjay  Gandhi.  A  new  caucus  is
 rising  in  the  country  to-day.  What
 does  this  issue  of  Blitz  say  about
 Te>ran—connection  of  Shri  Kanti  Bhaj
 Desai?  Prime  Minister’s  plane  on  way
 from  Moscow  made  an_  unscheduled
 halt  at  Tehran  and  why  did  one  pas-
 senger  get  down  there?  What  did
 Shri  Kanti  Bhai  do  at  Tehran?  It  is
 not  for  castigating  the  Prime  Minister.
 I  have  every  respect  for  him.  It  is  a
 question  of  the  country.  It  is  not  the
 question  of  the  Prime  Minister  of  the
 country.  The  whole  honour  of  the
 country  goes  down

 (Interruptions)

 What  13  happening  with  Shri  V.  Shan-
 kar  in  the  Prime  Ministers  Secretariat?

 MR.  DEPUTY-SPEAKER:  Shri
 Saugata  Roy,  there  is  a  point  of  order.

 SHRI  K.  S.  CHAVDA  (Patan):  Mr.
 Deputy  Speaker,  I  want  to  draw  your
 attention  to  Rule  353,  Can  an  hon.
 member  make  an  allegation  of  a  de-
 famatory  nature  to  a  person  who  is
 not  in  a  position  to  defend  here?  We
 can  understand  an  allegation  against
 a  Government  servant.  The  Minister
 can  reply  here.  But  a  private  person
 cannot  reply  here.  My  point  of  order
 is  this:  This  should  not  be  allowed.

 MR.  DEPUTY-SPEAKER:  Mr.
 Saugata  Roy  has  written  to  the  Spea-
 ker  that  he  would  refer  to  Mr.  Kanti
 Desai  and  Mr.  Shankar.

 SHRI  SAUGATA  ROY:  What  about
 the  100  Mps’charge  on  polyester  _fila-
 ment  yarn  import?  What  ahout  these?
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 It  ig  in  the  interest  of  the  country  that
 the  Prime  Minister  should  seriously  go
 into  these  charges.  It  is  not  my  pur-
 pose  to  find  fault  with  the  Prime  Min-
 ister.  The  other  day  my  friend  Mr.
 Vayalar  Ravi  mentioned  about  a  raid
 on  ashram  in  Kerala  in  which  Shankar
 was  involved.  But  today  ४.  Shankar
 is  controlling  all  the  important
 appointments.  It  was  at  his  behast
 that  J.R.D.  Tata  wag  removed  from
 Air  India.  It  was  at  his  behast  that
 Dr.  Shankar  an  was  made  the  Director
 General  of  Health  Services  superseding
 ten  other  people.  It  is  at  his  behest
 that  all  the  top  appointments  in  the
 country  are  made.  I  say  this.  I  say
 that  a  new  caucus  should  not  emerge
 in  this  country.  If  there  was  a  caucus
 before  we  have  been  the  sufferers.
 We  do  not  want  in  the  political  health
 of  this  country  a  new  caucus  to  emerge.
 We  want  this  Government  to  stay.  We
 want  them  to  rule  for  5  years.  But  let
 them  mend  their  fences,  Let  them
 repair  their  houses.  Let  them  stop
 giving  press  statements.  Let  them
 rule  in  the  interests  of  lakhs  and  lakhs
 of  downtrodden  people,  in  the  interest
 of  Harijans  who  are  butch  red.  Even
 today  one  Harijan  leader  has  been
 shot  dead  at  Bareilly.  In  the  interest
 of  them,  Jet  the  Government  rule
 with  firmness,  rule  with  dignity,  rule
 with  honesty  and  rule  with  sincerity
 and  justice.  And  that  way  only  the
 country  will  survive.

 SHRI  DAJIBA  DESAI  (Kolhapur):
 Mr,  Deputy  Speaker,  Sir,  this  is  a  good
 opportunity  that  I  am  getting  to  speak
 at  the  fag  and  of  the  discussion  on
 the  No-confidence  Motion.

 15.58  hrs.

 [अन  Speaker  in  the  Chair]

 I  can  speak  basing  my  views  on  the
 speeches  made  by  other  hon.  Mem-
 bers.  I  would  like  to  recall  the  period
 One  year  back  when  the  Janata  Fiarty
 ‘was  voted  to  power,
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 MR.  SPEAKER:  You  have  only  5
 minutes,

 SHRI  DAJIBA  DESAI;  I  want  15
 minutes.

 MR.  SPEAKER:  The  Prime  Minis-
 ter  has  to  reply.  He  has  to  go  to  the
 other  House.

 SHRI  DAJIBA  DESAI:  Mr.  Sau-
 gata  Roy  was  given  15  minutes.

 I  should  not  be  penalised.

 The  Janata  Party  came  to  power
 with  the  slogan  of  total  revolution.
 But  I  could  not  see  any  action  being
 taken  on  the  basis  of  total  revolution.
 I  have  listened  to  the  speeches  from
 both  sides,  In  the  last  three  or  four
 Lok  Sabhas  there  were  discussions  on
 no-confidence  motions.  The  congress
 Ministers  opposed  the  no-confidence
 motions  and  defended  themselves
 in  the  same  language  which  1  hear
 today.  The  Ministers  are  the  same;
 the  language  is  tie  same  and  they  are
 advising  the  opposition  in  the  same
 language.

 So,  I  was  thinking  about  it  whether
 there  was  any  difference  between  the
 Opposition  and  the  Ruling  Party.
 16  hrs.

 In  fact,  I  have  come  to  the  conclu-
 Sion  after  one  year’s  of  experience
 that  there  is  no  difference--no  basic
 difference—between  the  policies  of  the
 Janata  Party  and  the  Congress.  There
 may  be  differences  of  opinion  in  some
 administrative  problems  or  something
 like  that,  Actually  the  people  who
 wanted  a  total  revolution  with  the
 coming  into  power,  they  are  following
 the  policies  of  status  quo.

 For  example,  when  we  were  discus.
 sing  the  Plan  we  could  hear  the  same
 speeches  from  both  the  parties.  There
 were  certain  conclusions  to  which  the
 Planning  Commission  came.  But,  what
 is  the  remedy?  The  First,  Second,
 Third,  Fourth  and  even  the  Fifth  Plan
 came  to  the  same  conclusion  namely,
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 rise  in  inequality,  rise  in  unemploy-
 ment,  rise  in  poverty.  The  provision
 made  in  the  Draft  Plan  is  again  the
 same  with  only  increased  allocation
 in  the  Sixth  Plan,

 The  Janata  Government  is  yield~
 ing  power  on  the  slogan  of  total  revo-
 lution.  Now  it  is  coming  to  the  posi-
 tion  of  status  quo.  To  our  surprise
 and  to  our  disillusionment,  the
 Janata  Government  started  the  pro-
 gramme  of  Samaj  Parivarthan—social
 revolution—but  there  is  no  revolution.
 On  the  contrary  the  problems  have
 become  national  problems.  Atrocity
 on  harijans  is  a  national  problem;
 poverty  is  q  national  problem;  law
 ang  order  is  a  national  problem.  We
 have  been  facing  these  problems  for
 the  last  thirty  years  and  no  solutions
 were  found  by  the  previous  ruler.
 Again  there  are  no  solutions  offered
 by  the  new  ruler.

 Perhaps  I  might  say  that  this  is  the
 basic  point  why  I  am  inclined  to  sup-
 port  the  no-confidence  motion.  I  am
 not  supporting  the  no-confidence
 motion  on  the  grounds  which
 Mr.  Stephen  and  State  had  stated.  I
 support  this  motion  perhaps  because
 there  is  actually  no  difference.  We
 were  opposing  the  Congress  Govern-
 ment.  Now  the  time  has  come  when
 we  have  to  oppose  the  Janata  Govern-
 ment.

 There  are  certain  problems  to  the
 ruling  party.  When  we  look  to  the
 present  position,  the  Members  of  the
 Ruling  Party  here  give  slogans  in
 one  voice;  they  speak  in  one  voice  but
 with  different  hearts,  Outside  ythey
 speak  with  different  voices.  There  are
 certain  people  like  that.
 This  is  not  exactely  democracy.

 SHRI  H.  L.  PATWARI;  This  is
 democracy,

 SHRI  DAJIBA  DESAI:  This  is
 chaos.  This  Government,  in  a  chaotic
 condition,  cannot  rule  properly  this
 country.  Shri  Saugata  Roy  had  ex-
 pressed  that  they  shoulg  rule  with
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 honesty,  justice  etc.  Can  he  expect
 justice;  can  he  expect  honesty  and
 can  he  expect  sincerity?  There  are
 various  programmes  before  the  coun-
 try—there  is  law  and  order  problem
 here.  Ag  stated  by  some  of  the  Mem-
 bers  here,  we  are  here  to  discuss  the
 law  and  order  problem  because  this
 ig  a  state  subject.  Law  and  order
 problem  is  after  all  a  problem  which
 the  ruling  Janata  Party  has  to  face.

 The  ruling  party  must  have  one
 political  approach  in  every  State,  In
 one  State  they  support  the  packward
 classes;  in  another  State  they  support
 the  scheduled  castes  and  yet  in  ano-
 there  State  one  section  of  the  party
 supports  the  higher  class  whereas  the
 other  section  of  the  party  supports
 backward  classes.  If  the  party  tries
 to  divide  or  bifurcate  the  various  sec-
 tions  or  various  communities  on  caste
 lines  it  will  not  be  possible  for  them
 to  implement  any  positive  decision.

 Mr.  Speaker,  Sir,  take  the  question
 of  education.  The  previous  ruling
 party  based  its  education  policy  on
 Kothari  Commission.  The  Janata
 Party  has  also  biased  its  education
 policy  on  Kothari  Commission.  The
 previous  Government  relied  on  the
 Agricultural  Prices  Commission  the
 Janata  Government  is  also  doing  the
 same  thing.  So,  my  point  is  that  the
 Janata  Party  is  trying  to  continue  the
 economic  policies  of  the  Indira
 Gandhi  Government,  Indira  Gandhi
 came  out  with  a  20-point  programme.
 The  Janata  Party  has  come  out  with

 a  minimum  need-based  programme
 of  7  points,  The  points  are  the  same.
 Orily  difference  is  that  they  declared
 thet  they  will  implement  them  vigo-
 rously.  They  could  not  implement  it
 vigorously.  Then  where  lies  any  dif-
 ference,

 Therefore,  Mr.  Speaker,  I  am  war-
 ning  this  Janata  Government.  The
 Janata  Party  started  with  a  slogan  of
 total  revolution.  For  that  they  must
 have  @  socialist  approach,  Some  peo-
 ple  in  the  Janata  Party  are  eloquent
 about  it  but  they  succumb  to  the
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 majority  in  the  Janata  Party.  If  they
 accept  socialism  then  they  will  have
 to  change  the  entire  structure  of  plan-
 ning.  Inequality  cannot  be  abolished
 by  giving  some  alms  to  the  poor  and
 guaranteeing  good  profit  to  the  in-
 dustrialists,  Plan  has  ensured  a  fair
 return  to  industrialists  but  at  the
 same  time  there  is  no  guarantee  of
 remunerative  prices  or  need-based
 wages  to  the  agricultural  labour  or
 the  working  class.  The  present  No
 Confidence  Motion  is  a  warning  to
 the  Janata  Government.  They  will
 have  to  change  everything.  I  am
 expressing  this  warning  on  behalf  of
 my  party.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Mr.  Speaker,  sir,
 I  have  been  patiently  hearing  all  that
 has  been  said  by  the  Leader  of  the
 Opposition  and  all  others  who  have
 spoken  in  support  of  the  No  Confi-
 dence  Motion  moved  by  the  Leader
 of  the  Opposition,

 I  thought  I  would  benefit  by  what
 he  said  and  that  it  would  help
 Government  in  rectifying  mistakes
 which  required  to  be  rectified.  The
 Opposition  has  a  right  of  moving  No
 Confidence  Motions—whether  they  do
 it  responsibly  or  irresponsibly  it  is
 their  business.  It  is  not  for  me  to
 judge.  It  is  not  for  me  to  object  to
 it,  That  is  why  I  welcomed  it  imme-
 diately  and  said,  let  it  be  discussed
 immediately.  But  then  I  heard  no-
 thing  now  I  have  been  hearing  all
 these  things  ever  since  this  Govern-
 ment  assumed  office,

 The  same  things  ate  being  repeat-
 ed  over  and  over  again  from  the  very
 beginning.  I  can  prove  it  by  records
 if  they  want  to  have  any  proof.  it  is
 there  if  anybody  wants  tu  see  the
 record.  But  I  do  not  want  to  take  the
 time  of  the  Houge  in  recounting  these
 things all  over  again,  Only two  new
 arguments  were  advanced,  two  new
 charges,  if  I  may  sdy  so.  It  ig  good
 that  they  have  come  out  with  these
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 charges  so  that  the  people  may  know
 what  the  truth  is,  The  two  new
 charges  are  that  my  Principal  Sec-
 retary  is  running  the  whole  show.
 There  was  a  caucus  before  and  there
 is  @  caucus  now  and  that  my  son  is
 doing  something  like  this.  Now,
 there  cannot  be  a  more  fantastic
 statement  than  whatever  has  been
 saiq  in  this  connection.  The  Princi-
 pail  Secretary  has  nothing  to  do  with
 the  selection  of  officers.  The  appoint-
 ment  ७४  officers  emanates  from  the
 Ministries  concerneg  and  the  decision
 ig  made  by  three  persons,  namely  the
 Minister  concerned,  the  Home  Minis-
 ter  and  the  Prime  Minister.  This  is
 not  a  new  practice,  This  practice  has
 been  there  since  1947.  And  there  is
 no  question  of  my  Principal  Secre-
 tary  trying  to  influence  me  in  any
 way.  If  he  tries  to  interfere,  he  will
 not  remain  in  my  office  even  for  a
 day.  I  would,  therefore,  be  obliged  to
 the  hon.  Members  if  they  ०8)  give
 me  one  instance  where  he  has  in-
 fluenced  my  decision  and  got  one  man
 in  who  shoulg  not  have  got  in  I  shall
 be  very  thankful  for  it,

 AN  HON.  MEMBER:  He  could  in-
 fence.

 SHRI  MORARJI  DESAI:  Whom  did
 he  influence?  That  was  the  old  style.
 This  is  not  the  style  now.  Even  the
 Prime  Minister  does  not  influence
 other  Ministers.  They  are  free  to
 make  the  recommendations  that  they
 want,  And  I  have  never  suggested
 any  name  to  the  Ministers.  Therefore,
 what  is  the  use  of  saying  this  kind  of
 thing?  And  then  a  case  was  made
 about  my  son  making  an  unscheduled
 flight  at  Tehran.  I  do  not  know  what
 is  unscheduled  flight....

 AN  HON.  MEMBER:  Halt.

 SHRI  MORARJI  ‘DESAI;  It  was  the
 plane  which  stopped  over  at  Tehran,
 Tt  was  not  done  for  him.  When  I  had
 gone  earlier,  there  was  also  unsche-
 duled  halt  then.  It  was  not  for  him.
 What  is  the  meaning  of  saying  that
 he  made  an  unscheduled  flight?  He
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 went  to  London  from  Moscow  via
 Tehran.  If  he  had  come  here  and
 then  gone  there,  it  would  have  cost
 him  more  money,  It  was  not  the
 Government  money  that  was  spent  on
 him.  I  have  made  it  clear  so  many
 times  before  whenever  somebody  ask-
 ed  me  about  it.  Then  it  was  asked
 why  he  went  there.  This  was  in
 September  last.  He  went  there  at  his
 own  expense  to  sever  the  last  con-
 nection  of  business  he  had  acquired
 in  1970.  He  used  to  go  there  before
 every  year  with  the  full  knowledge
 and  permission  of  the  Reserve  Bank
 of  India.  He  wanted  to  get  out  of  it
 so  that  there  is  no  connection  left
 with  any  business  whatsoever.  He
 had  severed  all  other  connections
 with  business  here  in  1964,  but  this
 had  remained.  He  thought  that  it  was
 necessary  that  he  should  get  out  even
 from  this  so  that  nobody  could  raise
 a  finger.  But  wheat  can  one  say  of
 people  who  always  want  to  see  some-
 thing  wrong  in  everything  which  they
 want  to  imagine?

 SHRI  VASANT  SATHE:  Why  is
 Chaudhuri  Charan  Singh  wanting  to
 try  him?

 SHRI  MORARJI  DESAI:  It  is  bet-
 ween  him  and  me.

 SHRI  VASANT  SATHE;  It  is  a
 matter  of  national  concern,  a  Minis-
 ter  writing  to  you  that  he  wants  to
 try  such  and  such  person..  .(Inter-
 ruptions)

 SHRI  MORARJI  DESAI:  Thet  is  a
 different  matter  altogether.  The  Home
 Minister  can  say  and  I  can  also  tell
 him.  That  shows  the  freedom  with
 which  we  work  among  ourselves;  it
 does  not  mean  anything  else.

 SHRI  VASANT  SATHE:  It  is  a
 public  matter.

 SHRI  MORARJI  DESAI:  If  any-
 thing  prima  facie  is  established,  I
 would  be  the  first  man  to  prosecute
 him.
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 SHRI  VASANT  SATHE:  The  Home

 Minister  says  that  there  is  prima
 facie  case.

 SHRI  MORARJI  DESAI:  He  has
 not  said  that;  That  is  all  wrong.  He
 hhas  never  said  so;  that  is  a  lie  if
 anybody  says  so.

 SHRI  A.  C.  GEORGE:  What  does  he
 say?

 SHRI  MORARJI  DESAI:  I  am_  not
 Boing  to  tell  you  ang  oblige  you  in
 this  matter.  My  hon.  friends  depend
 upon  Blitz--God  help  them--a  paper
 which  hag  always  been  a  tissue  of
 lies.  (Interruptions)

 SHRI  SAUGATA  ROY:  It  was  a
 question  raised  in  Parliament.

 SHRI  MORARJI  DESAI:  I  8४९
 known  Blitz  for  the  last  thirty  years
 ang  I  always  treateg  it  with  contempt.
 I  do  not  want  to  take  notice  of  yellow
 papers;  nor  do  I  want  to  take  notice
 of  those  who  deal  in  yellow  jourra-
 lism.  I  can  only  sympathise  with  them
 for  their  want  of  prudence.  But  if
 they  don't  have  it,  who  am  I  to  give
 them  prudence?  I  do  not  want  to
 offer  any  advice  in  this  matter,  But
 this  shows  on  whom  the  opposition
 depends  to  show  that  there  is  no
 confidence  in  this  government,  What
 have  they  come  to?  I  thought  that
 they  would  change  by  years’  expe-
 Tience  and  give  up  their  old  methods.
 But  I  find  that  they  are  still  fong  of
 them.  I  cannot  help  them.  Who  am
 I  to  say  that  they  should  not  do  so?
 But  if  they  4९०]  that  by  this  method
 they  will  be  able  to  break  the  Janata
 Party,  they  are  very  much  mistaken.
 I  agree  and  I  would  not  say  that  there
 is  nothing  vrong:  with  us.  I  will  be
 the  last  man  10  say  so;  no  party  can
 claim  that  there  is  no  difference  any-
 where,  in  any  party.  Show  me  any
 party,  even  in  England,  even  in  Ame-
 rica,  even  in  Germany  wherever  you
 go,  you  will  find  differences.  There
 ‘were  no  open  differences  during  the
 last  few  years  in  their  party.  But  I
 was  told  of  the  inner  differences  that
 were  there.  I  do  not  want  %  speak
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 about  them;  I  am  not  like  them.  I
 do  not  believe  in  resorting  to  such
 metrods  to  condemn  anybody.  But
 these  are  matters  where  if  they  were
 careful,  I  do  not  think  they  would
 have  done  what  they  have  done  here.
 I  cannot  compliment  them  on  their
 performance.  What  have  we  done,
 they  ask.  Is  this  not  a  great  change,
 the  change  that  has  taken  place?  The
 change  is  so  remarkable  that  the
 world  knows  it.  If  there  is  no  full
 satisfaction,  1  can  understand.  I  can-
 not  say  that  there  is  full  satisfaction
 Nor  can  1  say  that  full  satisfaction
 can  be  given  in  a  year  in  every  mat-
 ter.  But  there  is  nothing  of  which
 we  have  to  be  ashamed  nor  js  there
 anything  that  we  have  not  done
 which  we  could  have  done  or  that  we
 have  failed  jn  doing  it.  There  is  no
 item  on  which  anybody  can  say  that.

 They  cited  many  things,  They  cited
 prices.  Are  not  prices  more  this
 March  than  what  they  were  in  March
 last?  If  they  deny  the  figures  what
 am  1  to  do?  We  do  not  claim  that
 they  have  one  down.  If  they  have  to
 go  down  they  have  to  be  stable  first.
 And  if  after  ten  years  record  of  infla-
 tion  every  year,  barring  six  months  of
 Emergency,  we  have  halted  rise  in
 prices,  is  that  not  some  achievement?

 But  why  shoulg  they  admit  it?
 They,  they  have  to  condemn  them-
 selves  which  they  are  not  yet  pre-
 pared  to  do.  Yes,  I  know,  there  are
 several  hon,  Members  on  the  other
 side  who  had  quietly  suffered  all
 kinds  of  things  during  the  Emergency
 and  even  before.  They  have  now  be-
 gun  to  admit,  some  in  public  and
 some  in  private,  that  Emergency  was
 wrong  and  should  not  have  been
 there.

 They  say  now  that  there  is  no
 change.  Is  this  a  small  change  that
 everybody  is  free  to  say  what  he
 likes  throughout  the  country?  Ig  it
 not  the  greatest  change  from  the
 times  when  we  tried  to  point  out  the
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 shortcomings  of  the  Government  but
 were  taken  away  in  the  darkness  of
 night,  whisked  away  somewhere
 without  letting  anybody  know  where
 we  were  taken?  Thousands  of  them
 were  taken  away  and  crowds  were
 brought  here  in  lorries  and  trucks,
 Government  military  trucks  to  prove
 that  people  had  confidence  in  them.

 AN  HON.  MEMBER:  What  about
 the  Kisan  rally?

 (Interruptions)

 SHRI  MORARJI  DESAI:  How  can  I
 give  any  sense  of  shame  to  people
 who  do  not  know  what  shame  is?
 (Interruptions)  How  can  I  give  it?
 It  is  not  possible  for  me  to  give  any
 sense  of  proportion  when  there  18
 none?  How  am  I  to  do  at?

 It  is  my  misfortune  that  I  have  to
 reply  to  this  debate.  It  1s  no  pleasure
 for  me  to  have  to  say  these  things.  I
 am  not  happy  but  I  have  to  reply  to
 it;  otherwise,  things  will  go  by  de-
 fault.  The  change  you  see  is  that
 can  go  about  without  let  or  hinder-
 ance,  they  can  say  whatever  they
 like.

 SHRI  A.  C.  GEORGE:  May  I  just
 say  one  sentence?  The  fearlessness
 had  led  to  one  thing  an  the  United
 States.  I  may  just  quote  a  few  lines
 from  ‘India  Abroad’.  An  advertise-
 ment  has  appeared  in  it  and  it  is  this:

 “SERVICES—We  deliver  rupees
 in  India.  Competitive  rates—fast
 action.  Any  amount,  at  any  place.
 Transaction  thru  banks,  Easiest  way
 of  doing  it—everything  done  by  tele.
 phone,  Personalized  services,  satis-
 faction  guaranteed.  H.  Parikh  (Fi-
 nancial  Consuliant)  Orient  Express,
 Journal  Square.  Jersey  City.”

 An  advertisement  has  come  that
 they  will  make  compensatory  pay-
 ment.  That  is  where  the  fearlessness
 had  led  to.  This  is  published  in  the
 United  States.  (Interruptions)

 MR.  SPEAKER:  You  have  men-
 tioned  that.
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 SHRI  MORARJI  DESAI:  These  are
 legacies  which  we  have  received  from
 my  hon.  friend  and  it  is  that  legacy
 which  is  making  it  difficult  for  this
 Government  to  get  over  everything
 and  make  faster  progress.  (Inter-
 ruptions)

 SHRI  A.C.  GEORGE:  Since  he  men-
 tioned  tabout  fearlessness,  I  mention-
 ed  that.  An  advertisement  is  put
 that  rupees  will  be  paid  in  India  for
 dollars  in  ‘India  Abroad’,  a  magazine
 published  in  the  United  States  and
 so  many  Indians  read  it.

 SHRI  MORARJI  DESAI:  They  are
 sorry  that  we  are  undoing  the  wrongs
 that  they  heaped  upon  us  people.  We
 have  not  yet  been  able  to  remove  all
 wrongs  completely  and  that  is  our
 misfortune.  But  the  wrongs  ere  so
 many  that  they  cannot  be  removed
 quickly.  What  we  could  do  quickly,
 we  have  already  done  and  you  see
 the  result  of  it.

 There  is  complete  freedom  of  press,
 so  much  80  that  what  we  say  may  not
 be  published  but  what  they  say  is
 published  with  big  headlines.  I  can
 prove  it  by  production  of  those  news
 papers,  if  they  want  to  see,

 SHRI  VASANT  SATHE:  That  158
 why  the  yellow  press  is  there,

 SHRI  MORARJI  DESAI:  It  is  not
 the  yellow  press.  yellow  press  is  छ
 very  smal]  part  of  it.  A  large  part  of
 it  yg  not  yellow  press.  Then,  on  the
 media  who  is  getting  publicity?  It  is

 given  to  everybody.  If  at  all,  they
 get  more  publicity  than  they  deserved
 at  any  time.  Was  opposition  ever
 heard  on  media  before?  Yet  they
 say  there  is  no  change.  It  has
 been  done  for  the  first  time  in
 this  country,  that  in  the  elections  the
 Opposition  had  the  facility  of  speak-
 ing  on  the  radio  as  Much  as_  the
 ruling  party.  For  the  first  time  this
 is  done.

 We  are  also  trying  to  36  that
 media  1  independent  and  do
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 {Shri  Morarji  Desai}
 not  remain  subservient  to  Govern-
 ment.  But  it  requires  careful  consi-
 deration,  We  had  appointed  a  commit-
 tee.  The  report  has  come.  We  will
 soon  take  a  decision.  But  to  say  that

 we
 have  done  nothing,  has  no  mean-

 g.
 SHRI  VASANT  SATHE:  Media  has

 been  captured  by  one  organization.
 SHRI  MORARJI  DESAI:  By  whom

 has  it  been  captured?  The  agencies
 were  merged  into  one  in  the  past
 tegime.  There  was  one  ‘Samachar’
 only;  and  all  were  bundled  into  it,
 &@nd  made  to  do  what  they  liked.  All
 that  has  been  separateg  and  they  are
 made  independent.  And  we  don’t
 interfere  with  them  in  any  manner
 whatsoever,  Not  only  that.  I  have
 told  the  Press:  ‘If  you  want  to  have
 your  own  arrangement,  you  must

 have  it.  I  don’t  want  to  nominate  any-
 body  on  the  Press  Council.  You
 should  look  after  the  Press  your-
 selves  and  regulate  it  yourselves.  If
 any  law  is  violated,  certainly  Govern-
 ment  will  step  in.  But  that  is  only
 when  law  is  violated;  and  the  action
 can  be  taken  in  a  court  of  law.  But
 for  that,  we  wil]  not  interfere  in  any
 manner  whatever.’  J  have  never  asked
 any  Editor  or  Correspondent  to  see
 me,  unlesg  he  wanted  to  come  and
 see  me.  And  there  also,  I  have  never
 said,  “You  should  do  this  or  should
 not  do  that”,  I  only  say,  “You  better
 ascertain  the  facts  and  write  as  you
 like.”  We  don’t  want  to  interfere  with
 the  freedom  of  the  Press  in  any  man-
 ner,

 Take  the  Opposition.  Is  the  Opposi-
 tion  now  in  the  same  cramped  state
 in  which  it  was  before?  The  Leader
 of  the  Opposition  hag  been  recogniz-
 ed  fully.  And  it  was  for  the  first
 time  in  history  that  the  gpeaker  and
 the  Deputy  Speaker  were  elected  un-
 afiimously  in  this  House.

 SHRI  VASANT  SATHE:  The  credit
 2065  to  the  House,

 SHRI  MORARJI  DESAI:  I  agree
 that  credit  goes  to  the  House.  The  Op-
 position  would  have  been  willing  to
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 १०  that  even  before;  but  it  was  never
 consulted.  Not  only  that  It  wes  de
 fameg  in  every  possible  way.  We
 don’t  believe  in  retaliation.  Nat  onty
 that,  The  President  has  also  been  elec-
 ted  unanimoustly.  (Interruptions)  i
 don’t  say  that  the  credit  1s  not  due  to
 you,  I  say  that  credit  goeg  to  all.

 SHRI  VASANT  SATHE:  Dr.  G.  S.
 Dhillon  was  elected  unanimously,

 SHRI  MORARJI  DESAI:  The  Spea-
 ker  wags  not  elected  unanmously—
 not  in  the  real  sense.  Therefore,  to
 say  that  nothing  has  happened,  is
 only  denying  facts.  I  can  say  no-
 thing  more  than  that.

 Look  at  food  supplies  There  is
 more  fo0d  available  to-day,  And
 those  whom  I  met  in  Bombay  ang  in
 other  cities  have  said  that  whenever
 they  wanted  things,  they  get  them.
 Formerly  all  those  things  were  not
 available  There  is  now  more  pro-
 duction  Industry  is  doing  better.  It
 has  not  done  enough,  I  am  quite  sure.
 But  it  takes  time  A  year  or  13  months
 is  not  enough  to  change  everything
 and  bring  Heaven  in  this  country.  We
 have  never  promised  that,  We  don't
 do  it.

 There  is  Education  It  requires  to
 be  changed;  but  we  cannot  change  it
 by  ourselves,  as  they  were  doing,  We
 want  to  taken  the  educationists  with
 us  in  this  matter.  Therefore  we  are
 discussing  education  with  those
 who  are  concerned  with  it  and
 trying  to  come  to  a  consengus  in
 the  same  manner  ag  we  are  doing
 in  this  House  on  many  matters.  That
 is  why  it  takes  time.  The  Consti-
 tutional  Amendment  shoulg  have
 been  done  much  earlier.  But  we  did
 not  want  it  without  taking  the  oppo-

 sition  with  us,  as  much  ag  possible,
 We  have  been  able  to  come  to  a  latge
 measure  of  agreement  even  in  the
 anti-Defections  Bill;  it  js  delayed
 because  we  wanted  to  cousult  the
 Opposition  so  that  it  has  a  smooth
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 passage  and  it  becomes  more  effective,
 I  must  say  I  was  very  happy  this
 morning  when  in  our  discussions  we
 could  come  to  agreeq  conclusions  and
 reached  a  consensus.  That  is  why  we
 have  to  have  patience  jn  this  matter.

 If  my  hon.  friends  think  we  can
 wash  out  every  wrong  thing  they  did
 in  thirteen  months,  then  I  would  like
 to  say  that  we  have  washed  out  some;
 other  things  still  remain  to  be  washeg
 out.  That  takes  a  little  time;  but  it
 wil]  not  take  more  than  a  year  more
 to  wash  out  the  remaining  dirt,

 SHRI  VASANT  SATHE:  Do  not
 wash  them  in  public.

 SHRI]  MORARJI  DESAI;  That  is
 left  to  you,  If  you  want  me  to  do  it,
 I  do  not  know  whether  you  will  be
 able  to  stand  up  to  it.  This,  I
 know;  but  it  is  not  my  business  to
 expose  anybody.  I  have  never  done
 it  and  I  woulg  not  do  it.  If  you
 come  to  me  privately,  I  will  tell  you
 what  I  know,  on  condition  that  you
 do  not  publish  it.  But  this  is  not
 the  way  to  do  it.

 AN  HON.  MEMBER:
 your  secrets?

 What  about

 SHRI  MORARJI  DESAI:  I  have  no
 secrets.  If  I  have,  let  anybody  find
 them,  But,  somehow,  over  the  years
 I  was  close  with  many  of  them.  So,
 I  know  what  they  really  are,  That  is
 how  the  world  is.  I  do  not  find  fault
 with  them.  We  all  have  feet  of  clay;
 everybody  has  some  fajling  or  the
 other.  Who  am  I  to  fing  fault  with
 them?  But  they  want  us  to  be  saints
 whereas  they  want  to  remain  what
 they  were,  1  think  that  is  not  the  way
 to  increase  our  capacity  or  make  the
 Government  more  ¢ffective.

 Let  there  be  responsible  dignified
 criticism,  Criticism  can  be  made,  pro-
 vided  it  ig  made  with  dignity.  When
 they  go  on  shouting  at  those  who
 speak  from  here,  they  do  not  see  any-
 thing  wrong  in  it;  they  say  that  1
 their  right.  But  when  some  people
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 from  here  have  a  dig  at  them,  all  of
 them  get  up  and  ask  “what  is  going
 on?”  This  is  not  the  way  to  meet
 arguments  (Interruptions)  What  does
 the  hon.  Member  think  he  is  doing?
 He  is  demonsirating  how  he  inter-
 ruptg  all  the  while,  I  have  not  inter-
 fereq  with  anybody;  1  have  not  in-
 terrupted  anybody.  This  is  not  the
 way  to  do  it.  But  they  pop  up  and
 down  all  the  while,  because  that
 seems  to  be  the  only  exercise  they
 know.  I¢  it  had  been  really  an  exer-
 cise  in  dignity  with  cogent  arguments,
 I  would  have  been  very  thankful  to
 them.

 As  I  said  before,  I  weicome  this  no-
 confidence  motion,  because  I  am  glad
 that  it  brings  the  two  factions  together.
 Those  who  have  factions  are  now  talk-
 ing  about  factions?  In  my  party
 where  are  the  factions?  Yes,  there
 are  differences  of  views  as  my  collea-
 gue,  आए  Jagjivan  Ram,  said,  it  is  an
 unprecedented  thing  in  history  that
 five  parties,  differing  from  one  another
 but  all  believing  in  democracy,  fight-
 ing  against  one  another  for  30  years.
 eriticising  one  another,  come  together
 voluntarily  without  any  pressure  from
 anybody,  except  the  pressure  of  the
 people,  who  wanted  democracy  to  be
 saved.  Therefore,  we  came  together
 and  emerged  practically  as  a  new
 party,  which  was  not  fully  formed
 constitutionally  in  the  normal  sense,
 wins  the  Lok  Sabha  elections  in  a
 striking  manner,  which  opens  the  eyes
 of  the  world,  but  not  the  eyes  of  my
 hon.  friends.  Those  who  have  eyes,  hut
 do  not  see—what  can  I  tell  them?  I
 can  lead  a  blind  man,  but  I  cannot
 lead  a  person  who  can  see,  but  does
 not  want  to  see.  What  can  I  do  to
 them?

 And  then  it  was  also  said  by  Jagji-
 vanramji  that  we  are  working  together.
 It  does  not  mean  that  all  our  hearts
 have  come  together.  Therefore,  there
 are  bound  to  be  some  differences,  dif-
 ferences  of  opinions  and  views.  That
 is  not  healthy  in  my  views,  I  do  agree,
 but  it  is  not  an  unusual  phenomenon
 It  is  natural.  If  it  did  not  happen,  it
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 would  have  been  unnatural.  We  would
 not  have  lasted.  It  is  because  of  this
 that  it  will  be  cemented.

 Ang  I  want  their  factions  also  to  be
 cemented.  Iwant  a  strong  opposi-
 tion.  I  do  not  want  a  week  opposi-
 tion.  It  is  the  business  of  the  opposi-
 tion  to  show  the  faults  of  the  Govern-
 ment,  and  also  try  to  see  that  they  get
 the  mandate  of  the  people  to  replace
 the  Government  in  a  constitutional
 manner.  It  is  their  right.  That  is
 what  democracy  means.  And  that  is
 why  I  want  that  they  should  recognise
 this.

 I  believe  what  is  happening  is
 natural  in  the  conditions  in  which  we
 have  come  together,  but  that  also  will
 settle  down.  We  will  not  oblige  you.
 Don't  think  that  you  are  likely  to
 come  here  soon.  But  af  you  behave
 like  this,  you  will  never  come  here
 again.

 I  only  want  that  they  should  be  dig-
 nifted  in  what  they  say,  that  they
 must  have  more  regard  for  facts  and
 truth,  rather  than  only  eagerness  to
 attack  and  make  us_  feel.  That  way
 nobody  feels  anything.  I  wish  they
 had  said  something  which  would  have
 made  me  think.  I  do  not  know  what
 reply  to  give  because  there  is  nothing
 on  which  I  can  say  anything  to  them,
 there  is  nothing  which  requires  any
 telling.  But  my  hon.  friends  go  on
 saying  what  they  hke.  Let  them  do  s0.
 After  all,  it  is  they  who  have  to  pick
 up  wisdom,  not  I.  I  am  trying  to  pick
 up  such  wisdom  from  _  them,  as  is
 therein  them.  Everybody  can  have
 wisdom  I  cannot  38  that  there  is
 anybody  without  any  wisdom  whatso-
 ever,  I  can  never  say  that.  I  am  try-
 ing  to  learn  from  them.  I  do  not
 want  them  to  learn  from  me  if  they
 do  not  want  to.

 On  the  one  side  they  give  me  a
 compliment  that  I  am  a  Gandhian.  On
 the  other  side,  they  depict  me  as  a  fool
 or  a  convenor.  That  is  not  the  way.

 They  bring  here  cases  of  oppression,
 terrorism  of  oppression  of  Harijans,
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 law  and  order  problems,  but  these  are
 not  problems  which  only  relate  io  us,
 they  relate  to  all.  1  do  not  want  to
 go  on  with  this  argument.  This  has
 been  happening.  And  we  have  got  to
 stop  it.  We  are  not  able  to  stop  it
 much,  I  agree,  but  this  is  also  a  legacy
 that  we  have  got,  and  it  is  not  created
 only  by  those  people;  these  are  also
 inherent  in  the  conditions  of  the  coun.
 try.  I  do  not  want  to  blame  anybody
 for  these  things,  but  these  are  things
 which  we  have  got  to  stop,  Formerly
 these  incidents  were  not  published.  The
 Harijans,  the  tribals  and  the  back-
 ward  classes  had  no  courage  to  fight
 it  or  speak  about  ii.  I  am  very  happy
 that  they  are  able  to  fight  and  speak
 out  today,  and  that  ig  why  when  my
 colleagues  here  on  this  side  speak  very
 strongly  about  it,  I  have  patience  with
 them,  I  appreciate  their  feelings.

 But,  do  my  hon.  friends  want  to
 spoil  the  atmosphere  further  and  not
 make  it  better?  If  they  are  interest-
 ed  in  improving  the  situation  and  mak-
 ing  this  country  great  for  the  benefit
 of  all  of  us,  this  1s  not  the  way  to  go
 about  it.  That  is  all  that  I  can  plead
 with  them,

 I  have  nothing  to  advise  them.  This
 is  no  sermon.  It  18  my  business  as
 Leader  of  the  House  to  advise  them
 if  necessary,  but  I  know  that  advice
 must  not  be  given  to  anybody  who
 does  not  want  it.  One  who  does  that
 would  be  stupid.  That  I  learnt  when
 I  was  young,  not  now.  If  they  say
 many  things  and  I  have  got  to  reply
 to  them,  they  consider  it  a  sermon.
 God  help  them  again.  Do  they  expect
 that  I  must  not  say  anything  which  I
 must  say  to  refute  what  they  are  say-
 ing  in  a  wrong  manner?  If  I  say  that,
 how  does  it  become  a  sermon.  If  I
 say  that  I  want  the  opposition  to  be
 strong,  woulg  I  be  giving  a  sermon?  I
 say  that  the  opposition  will  be  strong
 only  if  it  becomes  dignified  and  discip-
 lined  in  the  House  because  it  goes  out
 from  the  House  outside  and  I  was
 simply  very  unhappy  when  I  was  told
 in  one  argument  that  this  House  does
 not  represent  the  conditions  in  the
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 country.  The  people  out  side  represent
 them.  Are  we  not  representatives?
 Ig  it  not  derogatory  to  the  Parliament
 and  its  authority?  This  House  repre-
 sents  the  best  in  the  country,  what-
 ever  they  may  be.

 SHRI  MOHD.  SHAFI  QURESHI:
 Nobody  said  this.

 SHRI  MORARJI  DESAI:  It  was  said
 here.  I  will  show  it  from  the  record.
 That  is  not  right.  It  hag  been  said
 from  the  front  benches  opposite.  It
 has  not  been  said  from  the  back  ben-
 ches.

 SHRI  MOHD.  SHAFI  QURESHI:
 Whom  is  he  referring  to?

 SHRI  MORARJI  DESAI:  I  can  tell
 you  but  I  do  not  want  to  name  people.
 It  ig  not  said  by  one  but  by  two.  If
 they  did  not  say  1t  and  if  they  say,
 they  did  not  say  it,  I  accept  it.  I  have
 no  diffiulty  about  it.  But  let  them  see
 afterwards  what  they  have  said  in  a
 hurry  without  knowing  what  they  are
 saying.  That  also  is  a  malady  from
 which  we  are  suffering  here.  I  hope,
 we  do  not  suffer  from  that  malady  85
 a  result  of  this  no-confidence  motion.

 I  am  thankful  to  the  hon,  Leader  of
 the  Opposition  for  making  an  exhibi-
 tion  once  again  of  what  weaknesses
 they  are  suffering  from.  If  they  want  to
 press  the  no-confidence  motion,  they
 are  free  to  do  so.  But  that  will  not
 add  to  the  dignity  in  any  way.  That
 is  आ]  I  have  to  say.  Thank  you.

 SHRI  C.  ज.  STEPHEN  (Idukki):
 Mr.  Speaker,  Sir,  I  am  really  dis-
 appointed  that  in  rising  to  reply,
 there  is  nothing  in  the  speech  made
 by  the  Prime  Minister  which  I  have
 got  to  reply  to.  He  said  only  one
 thing  that  the  people  who  have  eyes
 do  not  care  to  see,  cannot  see.  After
 listening  through  two  days  speeches
 ig  the  Prime  Minister  does  not  see
 anything  that  has  been  said  which  is
 to  be  taken  note  of,  rT  only  repeat
 what  Christ  said  once:  ‘Those  who
 have  eyes  to  see,  let  them  see;  those
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 who  have  two  ears  to  hear,  let  them
 hear.”

 The  Prime  Minister,  unfortunately,
 does  not  have  the  ears  to  hear  what
 was  being  said  here.

 A  question  wag  repeatedly  askedT
 why  this  no-confidence  motion  was
 brought  forward.  Many  of  the  no-
 confidence  motions  were  discussed  in
 the  past.  Many  Members  in  this
 House  are  witness  to  that.  There  is
 one  thing  absolutely  distinct  as  far
 as  this  motion  and  the  speeches  on
 this  motion  are  concerned,  With  the
 exception  of  one  or  two  speeches,  it
 wil)  kindly  be  noted  that  the  motion
 sought  to  rest  not  on  _  corruption
 charges  and  mudslinging  but  on
 national  issues.  Not  that  there  are
 no  corruption  allegation  to  be  made;
 there  are  quite  a  number.  I  do  not
 want  to  make  any  allegation  but  I
 have  got  with  me  a  letter  from  Shri
 Shibban  Lal  Saksena  who  sent  this
 to  me  where  he  said:

 “I  have  been  deeply  distressed
 and  pained  at  the  corruption  of
 some  of  the  Ministers  in  the  Central
 Cabinet.  I  have  already  given  you
 a  chargesheet  containing  hundred-
 and-one  specific  charges  against...”
 (I  do  not  want  to  mention  name;  it

 is  here.)  “And  another  chargesheet
 ‘against  another  Minister...”  (I  do
 not  want  to  mention.  That  is  there
 in  the  letter.)

 I  have  got  the  corruption  charges
 with  me.  I  could  just  read  out  those
 charges  ang  could  have  started  mud-
 slinging  process.  But,  I  believe,  the
 Parliament  of  India,  if  one  can  avoid
 it,  must  not  be  used  for  that  purpose
 National  issues  must  be  raised;
 national  issues  must  be  projected.
 National  issues  were  projected  here.

 In  the  course  of  the  budget  dis-
 cussion,  every  demand  was  discussed
 and  8  sum-total  of  impression  has
 been  formed  and  a  sum-total  of  im-
 pression  has  been  reflected  in  this
 House,

 What  is  it  that  you  heard  from
 here?  Congress  ®,  Congress,
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 P.W.P.,  Communist  Party  of  India
 ALA.D.M.K.,  C.P.M.,  Muslim  League,
 everyone  of  the  parties  which  spoke
 from  here  said,  performance  is  miser-
 able;  take  warning;  you  are  failing
 the  country,  Many  members  from
 your  Benches  said,  this  is  a  warning,
 take  ¢he  warning.  Prof,  Mavalankar
 who  go  verily  spoke,  partly  for  you
 and  partly  for  this  side,  while  defend-
 ing  you,  said,  take  care,  the  going»
 are  not  good.  This  is  the  consensus
 that  has  developed.

 There  are  two  grounds  on  which  I
 put  through  my  No-Confidence
 motion.  Generally,  the  No-Confidence
 motion  comes  up  for  three  purposes.
 One  is,  there  is  a  possibility  of  cap-
 turing  power  and  ihe  No-Confidence
 motion  comes  to  unseat  the  Ministry.
 It  is  not  for  that  purpose,  Second
 is,  when  there  is  a  specific  issue,
 that  has  got  to  ba  projected  and,
 sometimes,  {he  No-Confidence  motion
 comes—thig  happened  when  the  Rail-
 way  strike  was  there.  It  1s  not
 for  that  purpose.  There  are  many
 issues  which  have  got  to  be
 projected.  The  third  is,  when  the
 opposition  feels  that  the  Government
 are  failing  the  country  miserably  and,
 therefore,  10  jhe  interest  of  the  coun-
 try  it  is  time  that  the  Government
 think  of  either  performing  or  quit-
 ting,  the  Opposition  js  bound  to  give
 this  warning.  And  it  is  for  that  pur-
 pose  that  J  put  through  the  No-
 Coafidence  motion.

 Analysing  the  grounds  on  which  1
 put  the  No-Confidence  motion,  with
 respect  to  the  first  one,  that  you  are
 failing  the  country,  there  is  a  con-
 tengsus.  Then,  what  should  follow?
 There  is  a  difference  of  opinion  there.
 According  to  me,  1  find  that  no
 mending  is  possible  and,  therefore,  I
 say,  it  is  time  that  you  quit.  The
 C.P.M,  differs  from  me.  They  made
 a  most  blistering  at'ack  on  you.  Mr.
 Samar  Mukherjee  guid,  “Mend.  We
 give  you  more  time.  Otherwise,  you
 ‘will  be  thrown  out.”  These  are  the
 two  positions  taken.  Even  Mr.  Biju
 Patnaik  took  up  the  poasitien  about
 the  eleclion,  saying  that  it  was  the
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 token  cut—an  erosion  of  credibility;
 We  accept  that.  That  he  conceded.
 As  far  as  we  are  concerned,  some
 friends  believe  that  you  should  mend
 and,  therefore,  allow  you  to  carry  on
 or  get  thrown  out  and,  I  believe,  it  is
 impossible  for  you  to  mend  and,
 therefore,  get  out  before  you  are
 thiown  out.  Excepting  for  this,  there
 as  no  difference  of  opinion.

 As  far  as  the  basic  issues;  are  con-
 cerned,  there  is  absolutely  no  diffe-
 rence  of  opinion  at  all.  They  say,
 they  will  mend  and  there  can  be  a
 difference  of  opinion  and  all  that.
 Dallerence  of  opinion  there  must  be
 an  every  party.

 Let  us  look  at  the  Congress.  We
 wee  told,  “How  was  your  Congress?”
 Many  of  my  leaders  who  spoke,  who
 got  me  in  the  Congress,  tell  me,  “How
 was  your  Congress?”  It  is  they  who
 brought  me  up  to  the  Congress.  I
 sat  at  their  feet  and  learnt  what  the
 Congress  message  was.  It  is  very
 strange  that  they  tell  me,  “What
 about  your  Congress?”  It  is  your
 Congress,  Babu  Ji;  it  is  not  my  Cong-
 ress.  Let  us  not  think  the  other  way.
 What  was  this  Congress?  This  Cong-
 ress  before  Independence  was  a  mass
 movemen‘.  There  were  different
 ideas,  different  ideologies.  When  it
 came  to  the  question  of  implemen-
 tation,  how  programmes  must  be
 taken  up.  Sharp  differences  deve-
 loped.  From  out  of  the  womb  of  the
 Congress,  the  Swatantra  Party
 emerged;  from  out  of  the  womb  of  the
 Communist  Party  the  Socialist  Party
 emerged;  from  out  of  its  womb,  the
 B.L.D.  emerged  and  I  do  not  know
 whether  it  will  be  correct  to  say,  to
 a  certain  exten',  from  its  womb  the
 Jana  Sangh  also  emerged.  (Interrup-
 tions)  I  stand  corrected.  That  is
 why  I  do  not  know.  Out  of  these
 wombs,  different  parties  emerged.
 They  emerged,  consolidated  and  cry-
 stallised  on  different  specific  ideas
 and  ideologies.  Now  they  say  merely
 becatse  these  crystallised  organisa-
 tions  eame  together  and  they  put  a
 ikhadj  shaw]  around  that  and  said:
 thig  is  थे  single  party.  Therefore,
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 cohesion  there  can  be.  You  are
 assuming  a  position  which  5
 absolutely  not  possible  or  practicable.

 If  the  Indian  National  Congress
 completely  cohesicve,  completely
 strong,  coulg  not,  at  the  stage  of  im-
 plementation  of  a  programme,  carry
 on  as  one  party  but  had  to  be  split
 up,  then  the  different  organisations
 erystullised  as  iron  clad  organisations
 coming  together  at  the  moment  of
 implementing  a  programme  will
 necessarily  have  to  fall  out.  Other-
 wise,  every  one  of  you  15  a  hypocrite;
 you  are  not  sincere  people  standing
 firm  with  the  faith  you  have,  with
 the  political  conviction  you  have.  It
 is  just  my  reading.  Therefore,  1  feel
 it  is  a  vain  exercise.  1  you  want  to
 carry  on  that  exercise,  by  all  means
 you  carry  on  that  exercise.  But,  in
 the  interest  of  the  country,  I  feel  a
 better  progress  will  not  be  possible.
 That  js  the  difference  I  pointed  out.

 In  1977,  when  you  won  the  elec-
 tions  and  the  resu!ts  were  tha,  you
 are  here  today,  in  1977,  it  was  a
 eohesive  party,  strong  and  powerful
 ang  determined  to  do  something.
 Within  one  year,  difference  have
 developed.  1  am  not  interested  in
 your  differences  at  all.  1  am  not
 calcula‘ing  on  my  future  on  the  dis-
 sension  that  may  take  place  among
 you.  I  am  calculating  on  my  inherent
 strength  and  in  my  capacity  to  muster
 people  for  jmplementation  of  my  pro-
 grammes.  1  will  be  a  political  fool
 if  I  think  that  by  your  disintegration
 I  must  fix  up  my  future.  Not  at  all.
 But  I  could  see  that  in  the  nature  of
 things  this  disintegration  is  unavoid-
 able  ang  to  the  extent  of  its  being
 unavoidable,  the  country  will  suffer.
 Toat  ig  the  position  I  am  taking.

 Now,  Sir,  you  are  repeatedly  saying
 that  We  did  not  mend  matters  during
 emergency.  Well  there  are  four  types
 of  people,  as  far  as  emergency  is  con-
 cerned.  When  you  call  one  another
 names  let us  understand  those  peopl
 ‘There  is  a  set  of  people  who  vaiiantiy
 Opposed  the  emergency  from  the  start.
 Hats  off  to  them.  I  salute  them.  There
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 is  a  set  of  people  who  put  the  cause
 of  emergency  ag  necessary  for  the
 nation,  who  argued  in  this  House  and
 remained  arguing  until  the  elections
 were  declared.  Then  there  is  a  third
 clase  of  people  who  protested  against
 emergency,  ‘weni  to  jails  made  an
 escape  out  of  it  and  started  negotia-
 tions  and  scuttled  the  whole  move-
 ment.  I  knew  this  class  of  people.
 They  are  the  persons  on  whom  the  cap
 will  fit.  He  understands  what  I  mean.
 Then  there  is  a  fourth  class  of  people
 who  even  after  the  elections—during
 the  elections,  they  were  defending  the
 emergency—finding  out  that  the  power
 had  passed  on  to  somebody  jumped  to
 the  other  ‘wagon  and  came  back  say-
 ing:  down  with  the  emergency  and  you
 are  accepting  those  people.  Then  there
 is  a  fifth  class  of  people  whom  I  re-
 present  who  believed  and  continue  to
 believe  that  emergency  was  rightly
 declared.  (Interruptions)  You  may  say
 thousand  times  shames.  Here  in  my
 hand  is  the  first  speech  I  made  in  this
 House,  after  the  elections  when  the
 President's  Address  was  discussed.  I
 said,  “I  for  one  fought  for  the  elections
 on  the  question  of  emergency.  I  want-
 ed  a  verdict  of  the  people  on  the  basis
 of  emergency.  Ali  of  us  in  Kerala
 campaigned  on  the  basis  of  emergency”
 and  so  on  and  finally  said:  “this  ‘was
 the  issue  which  we  had  honestly  put
 forward  in  my  constituency.  In  our
 pamphiets  and  speeches,  we  said:  do
 you  approve  of  the  emergency  ag  you
 know  it  or  not  and  they  have  upheld
 the  proposition  and  they  approved  the
 emergency.”  This  is  the  position  I
 teok  in  my  very  first  speech  after  the
 elections.  You  may  accept  or  you  may
 not  accept  it.  What  I  am  saying  is
 that  there  are  four  or  five  types  of
 people.  Who  is  more  honourable?  I
 say  thoge  persong  who  opposed  emer-
 gency  from  the  very  start,  I  differ  from
 them.  But  I  acclaim  them  as  honour-
 able  man  and  accept  them  es  honour-
 able  men.  We  pleaded  for  the  Emer-
 gency  believing  that  it  was  correct  and
 were  holding  on  to  that  position  and
 are  still  saying  that  it  was  rightly
 declared.  Would  you  condemn  me  for
 the  reason  thai  J  did  not  change  my
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 opinion?  And  would  you  prefer  the
 person  who  argued  for  Emergency  till
 the  elections  and  who  remained  in
 my  party  upto  the  elections,  who  were
 the  high  priests  of  Emergency  in  the
 Ministry,  who  wanted  to  command  you
 and  whom  you  hugged  and  kissed  in
 order  that  you  may  get  some  election
 results  somewhere?  Who  is  honour-
 able?  The  person  who  said,  ‘I  have
 got  the  right  to  believe’  and  who  be-
 Neved  that  the  Emergency  was  rightly
 declared,  who  held  on  to  it  whatever
 be  the  attacks  and  criticisms  who  said
 Not  once  but  twice,  who  is  saving  even
 now  for  the  third  time  that  Emergency
 was  rightly  declared,  or  the  other  per-
 son?  Would  you  condemn  me  as  a
 adishonourable  man  and  would  you
 prefer  to  call  the  other  man  as  an
 Ronourable  man?  Would  you  say  that
 anybody  who  came  here  and  argued
 for  Emergency  held  on  to  it,  goaded
 us  to  the  impression  and  also  tuid  us
 that  the  Emergency  was  good,  played
 our  leader  and  made  us  accept  the
 Resolution  and  then  when  the  crucial
 time  came,  jumped  off

 SHRI  KRISHAN  KANT  (Chandi-
 gath):  I  want  to  know  from  him  whe-
 ther  1  the  same  situation  develops
 today,  he  ‘would  like  Emergency  to  be
 promulgated  m  this  country.

 SHRI  C.  M  STEPHEN:  I  am  only
 saying  this.  Let  nobody  say  anything
 against  anybody  at  all.

 Mr.  Biju  Patnaik  made  a  valiant
 speech.  All  I  have  to  say  is  that  those
 who  are  in  the  glasshouses  should  not
 throw  stones  at  others.  There  are
 many  people  there  who  can  come  out,
 hold  their  heads  high  and  attack,  but
 not  Mr.  Biju  Patnaik;  Mr.  Bijy  Patnaik
 is  not  among  them,  because  we  know
 hig  antecedents.  He  speaks  about
 sycophancy.  We  says  he  knows  inti-
 mately  how  Nehru  functioned,  how
 Indiraji  functioned.  We  know.  I  saw
 how,  in  Bhubaneswar  session  of  the
 Congress,  the  sycophancy  was  func-
 tioning,  I  saw  the  sycophancy  the
 maximum,  how  the  sycophancy  frui-
 tioned  in  an  unparalleted  manner  when
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 without  being  a  Minister,  he  was  given
 a  room  in  the  South  Block to  run
 this  country,  to  carry  on  the  defence
 of  this  country.
 Well,  Sir,  there  is  a  book...

 PROF  MADHU  DANDAVATE:  In
 ‘Andiraji's  19)  even  those  who  were
 Ministers  were  not  given  room.

 SHR]  ८,  M.  STEPHEN:  Here  is  a
 book  hy  Shri  C.  ७.  K.  Reddy  on
 Baroda  Dynamite  Conspiracy;  here  he
 says:

 “Further  discussions  between  the
 representatives  of  the  conclave  of
 mid-December  and  the  Government
 representatives  were  3811९  by  Om
 Mehta  This  gave  birth  to  the  in-
 famous  ‘My  Dear  Om’  letter  ad-
 dressed  by  Biju  Patnaik  ॥  the  New
 Year  of  1977  This  letter  crowned
 the  shame  that  the  opposition  lea-
 ders  wo  were  outside  the  jal]  per-
 petrateq  on  themselves  ang  caused
 consternation  and  demoralization  to
 those  who  were  either  10  jal  and
 still  uncompromising  rus

 आ  राजी  साल  सुमन  (फिरोजबाद)  :
 श्रीमती  इन्दिय  गांधी  ने  श्री  बीजू  पटनायक

 को  पत्न  लिखा था  1  ब्या आप  को  पता  है
 और  जानकारी  है  कि  उके  व्यक्तिगत
 सम्बन्ध  क्या  है?

 SHRI  '  M  STEPHEN:  All  I  am
 saying  1s  this.  Let  nobody  try  to  play
 up  the  valorous  posture  The  ques-
 tion  wag  asked...,

 SHRI  BIJU  PATNAIK:  The  re~
 cord  must  be  set  right.  He  has
 named  me.  He  was  reading  from  a
 book,  from  a  newspaper  chap,  who-
 ever  jt  1s,  J  do  not  know.  He  may
 be  very  big  for  him,  but  I  do  not
 know  him.  He  may  have  done  a  good
 job  for  him,  I  do  not  know...

 SHRI  ए,  M.  STEPHEN:  You  do
 not  know  George  Fernandes!

 SHRI  BIJU  PATNAIK:  Whether
 he  came  with  George  Fernandes  or
 for  George  Fernandes,  I  do  not
 know...  (Interruptions)
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 SHRI  C.  अ.  STEPHEN:  उ  am  not
 yielding

 MR.  SPEAKER:  He  is  not  yield-
 ing.  I  will  give  you  an  opportunity
 later.

 Hr  bra.

 SHRI  C.  M,  STEPHEN:  Mr.
 Krishna  Kant  asked  me  a  question,
 whether,  if  such  a  situation  arose
 today,  we  would  like  Emergency  to
 be  declared.  I  put  the  question  back
 to  him,  because  the  Constitution
 amendment  proposals  have  come  up.
 The  question  is  whether,  in  the  case
 of  an  internal  emergency,  emergency
 must  be  declared  or  not.  The  present
 Article  says  ‘internal  disturbances’
 and  in  place  of  that  you  want  to  put
 in  the  new  words  ‘armed  rebellion’.
 That  means  an  internal  affair,  Sup-
 posing  the  Naxalite  people  go  up  in
 a  sort  of  a  rebellion  in  an  area,  you
 can  construe  it  ag  armed  rebellion:
 if,  in  @  working  class  area  the  people
 take  up  arms,  you  can  take  it  as  arm-
 ed  rebellion.  The  question  is  whether
 you  are  prepared  to  say  there  will  be
 declaration  of  Emergency  only  if  there
 ig  external  aggression  and  war  or  fear
 of  external  aggression  and  wer  or
 would  you  still  say  we  should  pro-
 vide  for  q  contingency  in  which  in-
 ternal  Emergency  can  be  declared?
 The  very  fact  that  you  want  to  pro-
 vide  for  it  shows  that  in  your  view
 there  can  be  a  situation  in  which  in-
 ternal  developments  can  happen  which
 would  justify  the  decleration  of  emer-
 gency.  The  difference  is  only  this—
 whether  the  assessment  of  the  situa-
 tion  as  at  the  time  of  the  declaration
 of  Emergency  was  correct  or  not,
 whether  your  assessment  or  our
 assessment  is  correct.  Different
 opinions  are  possible.  However,  once
 it  is  declared,  all  the  other  consequen-
 ces  follow.  Nobody  had  anything  to
 say  about  the  period  beyond  this  19
 month  period.  आ  that  was  said  was
 about  the  19  month  period.  There
 was  no  allegation  that  there  was  no
 freedom  or  democracy  before  the
 Emergency  was  declared:  there  was
 1123  LS—6,
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 absolutely  no  allegation.  The  ailega-
 tion  is  only  in  respect  of  the  19  month
 period.  Therefore,  the  moment  Emer.
 gency  jg  withdrawn,  automatically
 statug  quo  ante  will  have  to  be  res~
 tored.  And  the  Emergency  wag  with-
 drawn;  the  Emergency  wag  -with-
 drawn  the  moment  people's  verdict
 came  through  the  Election,  (Interrup-
 tions).  Before  the  Government  was
 handed  over  to  you,  Emergency  was
 withdrawn.  (Interruptions),

 My  point  is,  if  you  wanted  to  bring
 back  the  conditions  which  were
 obtaining  during  Emergency,  you  were
 faced  with  the  necessity  of  declaring
 a  fresh  Emergency,  That  declaration
 you  did  not  make.  If  a  new  declara-
 tion  did  not  come,  then  status  quo
 ante  and  democracy  automatically
 stood  restored.  It  is  nothing  of  your
 boon:  that  is  what  I  am  saying.  The
 people  declared  themselves  against
 Emergency  and  that  verdict  was
 accepted.  The  Emergency  was  can-
 celled  and  you  were  ushered  into
 power—which  you  did  not  hope  for
 before  the  Emergency.  If  you  wanted
 to  restore  the  happenings  of  the  19
 months  period,  you  would  have  had  to
 declared  Emergency  again.  There-
 fore,  the  essense  of  what  you  are  say-
 ing  is  only  this,  that  you  did  not  de-
 clare  a  fresh  Emergency.  This  is  all
 that  you  are  saying:  nothing  more
 than  that.  In  the  absence  of  Emer-
 gency,  nothing  else  was  possible  and
 your  omission  to  declare  a  fresh
 Emergency  is  something  you  want  to
 claim  credit  for.  Are  the  conditions
 in  this  country  such  as  would
 justify  the  declaration  of  q  new
 Emergency?  That  is  the  simple  ques-
 tion  I  have  got  to  ask  you.  (Interrup<
 tions).

 I  had  the  most  painful  moment  in
 my  life  today  whén  1  listened  to  Babu-
 ji.  I  must  confesg  to  an  attitude  of
 instinctive  reverence  on  my  part  to-
 wards  Babujij  more  than  any  other
 leader.  It  ig  the  unkindest  cut  of  all
 that  the  Janata  Party  chose  to  fleld
 Babuji  in  this  No  Confidence  Motion
 discussion:  it  was  the  unkindest  cut
 of  all.  Babuji  talked  about  the  re-
 moval  of  the  92  year-olq  Congress,
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 [Shri  C.  M.  Stephen]
 Babujj  was  my  President.  The  whole
 period,  Babuji  was  in  power;  the
 whole  period,  he  was  in  the  Parlia-
 mentary  Board;  he  was  in  the  politi-
 cal  affairs  Committee;  he  was  in  the
 Cabinet;  he  was  in  the  Election  Com-
 mittee,  there  was  no  superior  organi-
 sation  of  the  Party  in  which  he  was
 not  involved.  He  guided  us;  he
 advised  us;  his  opinion  was  orders
 for  us.  But  now,  what  does  he  say?
 We  are  not  prepared  to  unlearn  the
 moment  he  is  prepared  to  unlearn.
 You  taught  us  certain  lessong  which
 have  become  .a  part  of  us.  We  remain
 firm  there.  We  cannot  wuMlearn  the
 moment  you  decide  to  unlearn.  Then,
 Babuji,  you  moved  the  motion  for
 approval  of  emergency.  That  speech
 is  before  me.  Would  you  withdraw
 a  single  sentence  of  the  speech  you
 made.  You  stand  by  it  or  not?  You
 justified  the  emergency.  Babuji  says
 that  he  stands  by  everything  he  said
 while  he  put  forward  the  resolution
 for  approval  of  emergency.  Then,
 what  is  the  difference  between  you
 and  me?  The  only  difference  is  that
 we  stand  where  we  did  whereas
 somebody  else  chose  to  leave  from
 where  he  did.  This  is  the  only  diffe-
 rence.

 Now,  Sir,  when  he  speaks  of  the
 Indian  National  Congress  ag  an  organi-
 zation  of  92  years,  an  organization
 which  brought  him  up  and  which  he
 brought  up  and  under  whose  banner
 he  moulded  many  a  political  leader
 and  worker  in  this  country—they  are
 in  thousands  who  look  to  him...

 SHRI  NATHU  SINGH  (Dausa):  Mr.
 Speaker,  Sir...

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  I  know
 what  had  happened  since  the  Allaha-
 bad  judgement.  I  know  what  had
 happened  before  the  resolution  by  the
 Party  was  passed.  I  remember  what
 happened  between  Babuji  and  me
 when  the  resolution  was  drafted.  I
 know  the  position,  from  time  to  time.
 These  things  cannot  be  rubbeg  off  in
 a  single  stroke.  Therefore,  inner
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 party  discussions  were  there,  not  with
 Indira  Gandhi  only  but  all  of  us  and
 many  of  us  were  involved.  Babuji
 was  involved,  Shri  Chavan  was  in-

 volved,  I  was  involved  and  many  of
 us  were  involved.

 AN  HON.  MEMBER:
 Bahuguna.

 Even  Mr.

 SHRI  ए.  क.  STEPHEN:  We  sat  to-
 gether  and  drew  up  a  resolution  and
 it  was  that  resolution  which  was
 passed  by  the  parliamentary  party.
 Subsequently,  step  by  step  Babuji
 adviseq  us  and  I,  more  than  to  any
 other  leader,  went  to  Babuji  for  his
 advice  and  guidance—thig  is  a  secret
 which  I  want  to  make  public....

 AN  HON,  MEMBER:  What  about
 Hemvati  Nandan  Bahuguna?

 SHRI  C.  M.  STEPHEN:  And  here,
 Babuji  comeg  ang  accuses  me  _  for
 bringing  forward  a  no-confidence
 motion.  Babuji,  did  I  say  anything
 disparaging  about  you  in  my  speech?
 I  raised  only  national  issues  when  I
 put  my  points  across.  Those  national
 issues  have  echoes  everywhere.  Well,
 it  was  said  somewhere—he  too  serves
 a  purpose  who  only  stands  up  and
 cheers.  There  are  people  who  can  do
 that.  It  ig  his  good  fortune  that  he
 ig  always  on  that  side  and  never  on
 this  side  whichever  Party  may  come
 and  whichever  Party  may  go.  It  is
 out  of  conviction  that  he  is  always  on
 that  side  and  he  can  always  reply
 to  a  no-confidence  motion.

 Mr,  Speaker,  Sir,  I  am  very  sorry,
 after  such  a  long  period  of  time  I
 have  got  to  impart  this  tone  in  my
 speech  with  regard  to  my  most
 revereq  Babuji.  A  situation  for  that
 should  not  have  been  created.  We
 can  understand  the  compulsions  of  the
 situation  but,  please,  for  heaven’s
 sake,  don’t  rub  on  the  wrong  side  of
 our  heart.  Don’t  wound  us  by  de-
 clarations  which  are  all  right  against
 your  foes  but  not  against  us.  This  is
 all  I  have  to  say  as  far  ag  Babuji’s
 speech  is  concerned,
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 Mr,  Speaker,  Sir,  thig  is  a  moment
 for  introspection  in  the  country.  The
 Fathers  af  the  Constitution  con-
 templated  that  an  emergency  may
 become  necessary.  May  be  there
 may  be  difference  of  opinion  and  in
 judgement.  I  have  got  before  me
 Mr.  Justice  Mathew’s  report  where  he
 says:

 “Be  that  as  it  may,  there  can  be
 no  gainsaying  the  fact  that  violence
 threatened  the  democratic  set  up  in
 Bihar.  Violence  was  very  much  in
 the  air  at  all  levels—individual,
 social  and  political.

 It  ig  axiomatic  that  civilised  life
 becomes  impossible  if  political
 violence  were  to  take  the  place  of
 legal,  parliamentary  and  constitu-
 tional  processes.  ...No  democratic
 system  can  accept  the  use  of  physi-
 cal  violence  as  an  instrument  of
 politics.

 The  incidents  of  violence  in  Bihar
 including  the  incidents  of  explosion
 at  Samastipur  were  a  grave  warning
 to  the  nation  and  all  people  had  to
 give  very  serious  thought  as  to  what
 action  should  be  taken  at  fhe
 national  and  political  levels  to  put
 an  end  to  violence  to  safeguard
 democracy  and  ensure  national
 security.”

 This is  the  finding  of  the  Comriission.,
 May  be  you  withhelg  this  Commis-
 sion’s  report.  May  be  you  have  a
 soft  corner  for  a  Commission’s  report
 coming  from  somebody  else.  But  this
 ig  a  Commission’s  report  from  a
 sitting  Judge  of  the  Supreme  Court
 whose  integrity  nebody  has  so  far
 questioned.  This  ig  the  impression

 he  has  gathered  as  &  result  of  evidence.

 The  question  is:  whether  under  such
 cireumetances  an  emergency  could
 have  been  declared  justifiably.  Mis-
 use  there  was.  Nobody  denies  it.  In
 the  implementation  of  emergency
 there  was  a  misuse,  Behind  the
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 curtain  of  emergency  certain  crimes
 were  cammitted,  which  must  he  con-
 demned.  There  ऋ  no  doubt  about  it.
 But,  on  the  question  as  to  whether
 there  could  be  emergency,  the  test  is,
 what  ig  your  attitude?  If  you  want
 stil)  to  provide  for  internal  emergency,
 then,  the  cat  is  out  of  the  bag.  Faced
 with  a  similar  situation  you  will  also
 declare  an  emergency.  If  that  is
 your  attitude,  then,  what  right  have
 you  to  criticise  somebody  who,  in  his
 best  judgment,  thought  that  emergency
 wag  called  for  and  emergency  was
 declared?

 Therefore,  the  sum  total  of  the
 entire  debate  is  this.  This  debate  is
 not  without  purpose  As  was  pointed
 out  by  me  at  the  very  start,  this  de-
 bate  was  for  the  purpose  of  projecting
 what  people  in  the  country  have  start-
 ed  feeling.  There  is  an  erosion  of
 faith.  I  am  repeatedly  saying  this.
 Take  note  of  it.  And  mend  it  if  you
 can.  But  I  don’t  believe  you  can.
 Therefore  I  say:  Get  out  before  you
 are  thrown  out.

 This  is  all  that  I  have  got  to  say.
 Try  as  much  as  you  can  to  mend  it
 by  all  means  but  not  by  the  mimicry
 such  as  Mr.  Biju  Patnaik  performed
 here.  That  is  not  the  answer.

 Sir,  Iam  concluding.  The  sum
 total  of  my  charge  against  this  Gov-
 ernment  is  this.  Through  this  dis-
 cussion  a  picture  hag  emerged.  The
 interests  of  the  country  are  at  stake.
 You  may  take  some  money  some-
 where,  there  may  be  some  corruption
 somewhere,  I  am  not  bothered  about
 it.  But,  if  the  fabrie  of  the  country
 is  threatened,  if  the  basic...

 SHRI  CHANDRA  SHEKHAR  (HBa-
 lia):  Excuse me  for  interrupting you. Mr.  Stephen,  yon  were  never  bother-
 ed  about  corruption.  You  were  never
 bothered  about  civil  rights  and  demo-
 cracy.  You  know  about  it.  But  =z
 would  like  to  know  one  thing  from
 you.  Can  there  be  anything  more
 despicable  than  your  performance
 this  evening  that  you  are  justifying
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 all  the  evils  of  the  emergency?  Can
 there  be  anything  more  serious  than
 that?  I  know,  you  and  your  collea-
 gues  have  no  consideration  for  any
 values.  I  have  been  saying  this  for
 the  last  10  years.  1  am  not  surprised
 at  your  behaviour  and  your  perfor-
 mance  this  evening.  But  I  am  sur-
 prised  at  the  behaviour  and  perfor-
 mance  of  some  sober  people  in  that

 ‘side.  When  their  jJeader  is  speaking
 in  terms  of  ali  praise  for  emergency,
 they  think  that  he  is  doing  something
 very  great  and  doing  very  great  ser-
 vice  to  the  nation.  Well,  do  it  if  it
 serves  you  any  purpose..

 SHRI  C.  अ.  STEPHEN:  I  will  re-
 peat  it  again.  I  say,  Number  one:
 First  the  question  ig  whether  one  can
 held  that  the  declaration  of  emer-
 gency  was  justified,  as  per  the  pro-
 visions  of  the  Constitution.  My
 answer  is  yes.

 Second,  the  question  is,  whether  in
 the  implementation  of  emergency
 there  were  excesses.  My  answer  is,
 yes,  and  they  deserve  to  be
 condemned.

 Number  three.  The  question  is
 whether  in  the  conditions  obteining
 in  emergency  certain  persons  com-
 mitted  crimes  which  cannot  be  par-
 doned.  I  say,  yes.  They  deserve  to  be
 punished.

 These  are  the  three  propositions
 which  I  have  put  forth.

 Number  four.  The  question  is
 whether  under  this  emergency  posi-
 tive  gains  were  achieved  in  the  coun-
 try  or  not.  I  say,  yes.

 So,  this  is  the  definite  position  that
 I  am  taking.  And  I  am  taking  this
 position,  representing  the  people.  This
 was  the  proposition  I  put  forth  in  my
 election  and  I  won.  This  was  the  only
 issue  that  was  put  forth.  Anybody
 who  comes  from  Kerela  and  other
 areas  wil)  say  that  this  wag  the  issue
 that  was  put  forth,  ‘True,  Sir,  the
 North  dig  not  accept  it,  But  the

 MAY  11,  1978  Motion  436

 South  did.  And  now  what?  “All  the
 by-elections  have  been  fought  on  the
 misdeeds  of  Mrs.  Indira  Gandhi,  ‘Phe
 people  have  rejecteq  that.  Therefore
 a  new  thinking  is  coming.  That  is
 all  I  have  got  to  say.

 If  you  say  that  the  acceptance  of
 emergency  is  bad  morally,  what  justi-
 fication  have  you  to  take  in  your  fold
 persons  who  were  the  high  priests  of
 emergency,  who  justified  the  emer-
 gency  and  won  the  election  on  that
 basis?  What  moral  sense  have  you?
 You  have  accepted  those  people.
 After  having  done  that,  what  moral
 night  have  you  to  point  the  finger  of
 accusation  at  us?  Look  to  your  people
 among  you,  they  are  the  villains  and
 not  I.

 I  have  the  haqnesty  to  say,  the  de-
 claration  of  emergency  was  justified.
 I  said  it.  3  say  it.  I  will  continue
 to  say  it.  There  is  no  doubt  about
 that.  One  sentence  more  and  I  have
 done.

 The  totality  of  the  opinion  in  this
 House  emerging  as  a  result  of  the  dis-
 cussion  ig  that  the  performance  of
 this  Government  hag  been  unsatisfac-
 tory.  Faith  of  the  people  has  been
 eroded.  The  people  are  giving  a
 warning.  <A  large  number  of  Mem-
 bers  in  this  House  feel  that  your  per-
 formance  is  miserable,  If  you  accept
 it  ag  a  matter  of  fact,  accept  this  im-
 peachment  and  get  out.  If  not,  to
 that  extent,  you  will  not  be  respect-
 ing  the  views  of  the  people.

 With  these  words,  Sir,  1  press  this
 motion  for  acceptance  of  the  House.

 SHRI  VAYALAR  RAVI  (Chirayine
 kil):  Sir,  I  am  on  a  point  of  clarifi-
 cation.  One  minute,  Sir,  We  are  also
 a  party  to  the  no-confidence  motion.
 We  have  taken  part  in  the  debate.
 But  a  situation  has  now  come  when
 Mr.  Stephen  replied  to  an  important
 question  put  to  him  by  Shri  Chandra
 Sekhar  and  now  we  come  to  a  point
 of  saying  whetlrer  this  motion  justi-
 fies  emergency  or  not.
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 AN  HON.  MEMBER:  That  was  not
 the  question.  (Interruptions)

 SHRI  SAMAR  GUHA  (Contai):
 That  is  the  main  question.  All  their
 speeches  have  been  directed  in  justi-
 fication  of  emergency.  Those  who
 have  suffered—1,36,000  under  MISA
 and  DIR.  (Interruptions)  ...suffered
 in  19  months  of  interne]  emergency.
 The  whole  country  was  made  captive;
 the  whole  country  was  made  prisoner.
 And  this  man  is  justifying  the  emer-
 gency;  if  you  have  got  the  courage,
 then  throw  out  the  empress  of  emer-
 gency;  throw  out  the  crown  prince  of
 emergency.  (Interruptions).  It  is
 good  that  the  cat  is  now  out  of  the
 bag.  This  is  what  you  are  intending
 to  do.  You  are  trying  to  bring  about
 a  totalitarian  regime  in  this  country.
 You  are  preparing  the  ground  for
 that.  (Interruptions),

 SHRI  VAYALAR  RAVI:  We  were
 a  party  to  the  emergency  and  the
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 Tule  at  that  time;  we  are  not  deny-
 ing  that  fact.  But,  we  are  not  tak-
 ing  any  position  to  justify  the  emer-
 gency.  It  is  not  the  purpose  of  this
 motion.

 MR.  SPEAKER:  Now  I  shall  put
 the  motion  to  the  vote  of  the  House.
 The  question  is:

 “That  this  House  expresses  its
 want  of  confidence  in  the  Council
 of  Ministers”,

 The  motion  wag  negatived.

 MR.  SPEAKER:  Now,  the  House
 stands  adjourned  to  meet  at  11  AM.
 tomorrow.

 17.19  hrs,

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Friday,  May
 12,  1978/Vaisakha  22,  1900  (Saka).
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